o CENTRAL ADMINISTRATIVE TRIBUNAL - NP
. . GUWAHATL, BENCH T VoL
. T GUWAHATILOS B :
(DESTRUC’I]‘ION OF RTZ(IZORD RULES 1990) ' ’»
‘ 1 !_ ’ T . O A/TA No [/ﬁ gz...-.........:s. .
, B : : ﬂp NO Y] ‘6"';" ass onn o
~ E P/M A N00 [XXXXX] ; o'o'ocou‘o XX 0’

. ‘ L . A4 : . _: ..”..' .”.',. .......... to },',........;....e- . »
| . . 1 !)?;d?g/skgﬁt}j;éz;:i M"“"“““”“”“;g "_[.’—/'é/( % gp fgf“%r- I
e 2 Judgment/Order dtd ? 9{ ........ i PBuforeiiiiosragasiveres toj.ﬂ.ﬁw e
| o 3 Judgment & Order dtd..... ............... Recewed from H. C/ Supreme Court o

: 4 o Anviivieesironsens ,/DS'/C}’S/ ........ Pg.. o '.;...,.,...'..'.~td‘a%.ﬂ..;im
. '. ‘ 5 E P/M P 47 g L?‘S.TT ....... s e [ ,,,,,,,,,,,, Pg ln seseseesseone toig sesscssreneonny
' 6 R A/C.P 00000000000000000 pg .............. sA0000000 tOouonoon 00000 e
' ] 7. W'.V.S:'...;u.....“n..vo'nu'o.o-o-'nn.u'f.‘olu-u.l-;n{.;.:i&nc' ....... Pgm...; ooooo _..,.....','...;.tp'.;"..lu;.‘.lc‘-u.u...o.u
8 RCJOIndCI' .................... AR B Pgorsiivinsensoriens : to.‘.‘.. ....... vosesse
9 chly OOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOOO 060000000000 to [ XX 2E] . "o
10Anyother Papers..., vevesrse eevermnsnen to evivvennnien
13 Memooprpearanlce;. ...............
‘ o 1"‘2'.;‘A‘ad‘itiOi’léIf".A'fﬁjdvaVit..‘.cm«.‘..:...-..'....,..s.‘.-..-...u..'.n.um.....u.ns'.n......'.........'....... '
i.':'f'"‘13 WrItten Arguments-.-..‘ ....................... seseesanesarsessinay

o ‘4;‘14 Amendement Reply by Respondents

00'IOOOO.ll‘..‘....,ll.‘.lli’..

'15 Amendment Reply ﬁled by the ApplIcant
F") ,16 Counter Reply ..... rees " e 5';

e

S0 00080000 00P00000000000000000000000060000000

‘SECTION OFFICER {Judl”

e




- CENTKAL ADMINISTRATIVE YRII'INAL v
) GUWAHET T BENGH::Gdl.nQL;%MN '

O.A.No . . /dgfqv‘—-
Misc.Petn.

C,P, M.

R, Appi:

t o

ooouiﬁa oA (EEREE %PP ICANT'S

: ﬁm L
eoaobu'cuo’a oooo.o.?tomocooo.loooo RﬁI:ONDEI\TT'S
IhTLKODRINA, L FoR THE aPRLICANTS

s

[o” Ps et s sl s s tssrsssrRLees

LY
6580 0d 0000 e Q0000000800000

)‘7)' G-Sanmma Jddl CEHC. FOR THE RES PONDENTS

rooovc00.00000../0..-.!..00.0..

GTFICE Nﬁr‘~ T TDATE — _ _ _ORDER

]
1
B |
12.5.9}5 Mr T.K.Dutta for the applicants,

his APMicatio Ty Y )
Similar question is involved in

form and - .. :
€ F, of R \&?tuné i other cases which are kept for final

. hearing on 31.7.1995,

| Application is admitted. Issue
notice to the respondents. Written state-
ment within 6 weeks., Application be listed
for hearing on 31.7.1995,

‘ - Mp G.S5arma,Add1l,C.G.5.C appears

for the respondents,
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0.A4.N0.105/95
with .

Q.A.No. 48/91 0.4, No.2/94. 0.A.No. 11/95 & 0.A.No. 37/95

= mme
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' 23.8.95 Today Mr Jai Prakash Yaddv,
) kKohima) Store Keeper, Technical, Geological
| :. ourvey of India, Dimapur, has
t appeared on behalf of the applicants
" gww( 105195 ™
) in the above appllcations efore us
t at our residence as there is no
: sitting of the Tribunal owing to
t today being declared %o.be a
: holiday, He is apprised that the
t order has already been passed yester-
{ day and copy. of the order will be
: sent te the applicants in due course
| |
!
|
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1
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bt

Vice-Chairman

Membér

nkm

!

|




}
S . | |
; ";s r / . | | : \\ .
{ “5_;&. o 0.4.No. 105/95
i n_EEFIca, NTE , DATE o coum's ORDER
. ) i om0 0.5 % Y e e 9. r- R T .;. s avon o e 3 et o et 2 1o et
j ' , , - “;22'8'95 ! Mr G. Sarma, 1earned(Addl.
= . ' i (Kohima)' SR ’ .
L S 1 C.6.8.C., for-the respondents.
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GUWAHATI BENCH

Original Application No. 48 of 1991 (Nagaland)
with . : *

Original Application No. 2 of 1994 (Nagaland)
with

Original Application No. 11 of 1995 (Nagaland)

with

Original'kpplication No, 37 of 1995

i

. uith

-t
i
o

Original Application NOJ 105 of 1995

: 3

Date of decision This:theﬁ-z”m{day of Augu_st,. 1995‘¢,£'k~0 1’““-"”"‘1 ‘

The Hon'ble Justice Shri Ms G, Chaudhari, Vice~Chairman,

The Hon'ble' Shri G.L.Sanglyine, Member (Administrative),

Original Application No. 48/91 (Nagaland).

Shri M. Lepdon Ao & 46 QOthers
bslonging to C & D Group of employeas’ posted .
in the office of the Director, Geological Survey of India,
T Operation Manipur-Nagaland, Dimapur, District, Kohima,
Naga land : se+ Applicants
By AdVO_C_%ESL ,F}r: NeNeo Trikha .
= Versus= i
1. The Union of India, represented by the Secretary
to the Government of India, Ministry of Stesl and =
Mines, Department of Mines, New Delhi.

2. The Director General,
. Geological Survey of India,
.27, Jawsharlal Nehru Road,
C2lcutta~700 016

3. The Deputy Dirsétor General,
Geological Survey of India
North Eastern Region
Asha Kutir, ’
Laitumkhrah,

Shillong~-793003

4, The Director,
Geological Survey of India,
Operation fManipur—Nagaland, : r
Dimapur. ' o ' eese REBSpondants
’ By Advocates Mre Se Ald, ;5re CaGeS.Ce and A.KeChoudhury,Addl,C.G.S,C.

i
|
|

1
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OuAs Mo, 2/94 (i-721lund). |

1. All India Poctsl Employses Union %
P(111) & A.D.A., Divisional Branch
Kohima ~ 797031, repiaesented by its
Divisional Secretary ~ Mre Ve Angami.

2. All Incia Postal Employees dnion
Postman Class IV & E«D.y
Kohima Branch, Nagalaund, :
repressnted by its Divisional Seczetary - PMre. Ke Tali Ae.

eeosecs AEElicants

By Advocates Mre B.KeSharma with. M/e M.K.Ghoudhury,and S.Sarma,

-\Versus~

|
1. The Union of India,
roepresanted by the Sscretary,
Ministry of Communicstion,
Departmsnt of Posts,
New Delhi,

2. The Oi:cotcr Zuiiezel, Poste, - = P SR
New Delhi-110 001

3. Chief Postmastzr General,
NeEsCirclse,
Shillong

4e The Director of Postal Services,
Nagaland Division

Kohima eeeses Respondents

AR

By Advocate .."p.&r:o Gof’.sal‘m, :Addl, CeGeSeCo

0, A. No., 11/95 (Negalar-),

Nugaland Census Employess' Ascociation

represented by its Presicant Mre L. Angami

Directorate of Census Operations,

Nagaland, .

Kohima | eeses Applicant

By Advocates fif. BiKe.Shirma with f/s M.K.Choudhury and Mre S.Sarma.

~\sreuc=



.
1. e Union of Indis

represented by ths Sulretary

filnistry aof Fuie nf:d;rs,
New Delh1-1

2/% Mansingh Road
New Delhi-110001.

-1 .
2. he Registrur Scoerzl of Indla,
’

3.  The Director of Census Operations,
Naga land, .

Kohima ssessese Raspondents”

By Advocats fire Ge Saii3y Addle CeGeSoCeo

OcA. NPJ.,_S7£ 95

Shri M. Aisrs.. . N
Assistant and 126 Others : Teseeane Applicants

.

) By‘Advocates Mre €.K,Sharma with M/s MK« Choudhury and S. Sarma

~Versus~
e tia Ut ehues vf‘ 1 b‘ d’ TN
reprasented by t Secretary

Ministry of Home Adeirs
New Delhi-1.

2. The Director, : )
Intelligence Bureau, ' '
Finistry of Home Affairs,
Governnment of India,
Kohima

Y

-

3 The Assistant Director
Subsidiary Intelligence Bureau
Ministry of Home Affairs,
Governmant of India -

Kohima ’ o seseeeo Respondents

By Advocate fr. G, Sarmm, Acdle C.GeS:Ce

e -

2
¥

B N
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e . 0.A, No. 105/95

Shri P.H. Babu and 17 Others

By Advocate Mr. TaKDutta, |
~Versus=-

4 1« Union of India, )

e s 00 i::;l_icants

a2

. represented by the Secretary to the Govt. of India,

Mministry of Steel and Mines,
Dapartment of Mines,
New Delhi.

Tha Director Genesral,
Geological Survey of Indie,
27 Y Je LoNehrU Road,
Calcutta-700 013

4+ 3. The Deputy Director General,
Geolegical Survey of India
North Eastern Region
Asha Kutir, Laitumkhrah,
shilleng~793003 i

~ 4, The Diractor,
Geolooical Survey-of Indis
Gperation Manipur—~Nagaland,
Dimapur '

—— PRI T

s

eestseso Resgondents

By Advocate M. G.Ssrma, Addle C.GeSeCe

2

Judgenent

CHAUDHARI 3, (VeCale

0

A1l these applicatiohs relate to similar cleim madé

- b‘

. by Group, C and O employees of the d
A" \

ifferent departments of Govte

of India (concernsd in the respactive applicatiens) posted in

!

Nagaland and common questiuns of la

w arise for détarmination hence

for the sake of a comprehe-isive consideration of material igsues

involved and convenience theéa are being disposed of by this common

ol

Judgemente

4
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Vv 2, The case of the applicants is thafiézntral Government 1,
C & D Group employeus posted in Nagaland they are eligible for
free furnished accommodatiun but nons has been provided to them
and therefore they are ent!tled to be paid compsnsation in lisu
of the rent free accommodation (consisting of licence fee end
'Housa fRent Allowance) but since that is being denied to them and --
their various representsticns have not yieldsé any positive result,
they hzve epprosched the Tribunal for redressal. They pray that
they be held entitled to get the licence fee and house rent

allecuwdnce retrospectiveiy from due dates.

3. Facts in D.A. 48/91

~

(2) This application hos been filed by 47 Group C end D
employess of Geolozical S%rvey of India (Ministry of Steel and

, Govt of indie) who are posted’igmNagaland, Thai} claim is

AB Yy T, - -

R e

Fines

mainly based on following Memoranda & Orders $

1. 0.M. No. 2(22)-E-11(8)/60 dated 2.8.60 read with
letter No. 41/17/61 dated 841462 fram the D.Ge P & T

Annexure A.4.

2. 0.M No. 11013/2/86-E-11(B) dated 23.9.86 issuad by

inistry of Finance, Govt. of India consistently with

the recommendaticns of the 4th Central Pay Commission
and Order Noe 11015/41/86-E~11(8) /87 dated 13.11.87

and

3. ferlier ¢ -risions of Ccentral Administrative Tribunal,

* Cavhati’ I:nch with the decision of Hon'ble Supreme

Courte
(b) The reespunc.nts r-ve filed @ common written statement

and.resist the applicaticne Tuey have raised the bar of limitation

on the ground that the cauce of action had arisen {n 1986 and that

.

- Em AP

EAP S A
TS E e I

R e,
ESETETET

) e e

_ R
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/21\
could not be agitated in 199J§and contend on merits interalia that
there have been no 1nstructlﬁhs from the ministry of Financa that

Central Government Employees#posted at Dimapur 2re entitled to rent

freas accommodations They how;ver state that O.M. dated 19 2 87

provides that where rent frsw‘accommodaﬁioh is not availsble thse

Group A,8,C & D are entitleﬂ-Lo House Rent Allowance plus licencs

fes in lisu of rent free acJﬂ

defance -is that since the apgilicants are not persons eligible to

modation. Thus the gravamen of the

get the benefit at Dimapur t?ey do admit that in lisu of rent freae
accommods ticn whers it is not provided House Rent Allswancs plus

licance fee would be payable .in lisu thereof,

. + ’
(c) Arguments of Mr. Trikha and fire Ali have bsen heard.

4. Fects in 0.A. 2 oft 1994.
R

KT

R~ -

b o, . (a) All India Pcs*,

i . i‘,

]g]tra All India Postal Emplecyees Unién
’ -

ng ; _Extra Departmental Agents a
-wsepartmental Kohima Branch are ESPOUSinQ '

*

Pastmen Class (1v) and Extr

the cause of Group C and Grozf O employess of Postal Dapartment posted
L//"throughout Nagaland Division, Ln—this_appliea%ien‘ Thair grievance is

the same namely that thsy aré‘entitled to rent free accommodation afﬂ

compensation in lieu thersof with House Rent Allowance @ applicable

to B Class Cities but yhe raspondsnts are denying to.extend that

benafit to them and have not responded t§ their represantétions.

Additiénally their grievance is that 21though betusen January 1974

and Deceﬁber 1979 they were paid House Rent Allcwance @ 15% of pay

|

&

plus Additional House Rent A lowance @ 10% of their pey that has

heen illegally reduced to 7} % from 1.5 1980, They rely on sslf-sama:

. material as relied 'upon by applicants in the companian cases and
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\?> il

their contentions 818 alec ths scms. Thoy pray similarly fer e )
L

declaration that all the emplioyses of Fostal Department ﬁosted in

Nagaland are entitlsd Lo House Rent Allowance applicable to. Central
Government Employess postad in '8' Class Cities with effect from
1,10.1986 and for a directiocn to ths respondents to release the

same accordingly with effenﬁ fiom 1.10,19864
: iy : .

(b) The respondsnts have filed a common written statsment

end the contentions raised are similar as in companion cases. They

deny the claim. They interslis contend that the staff of P& T

Department is not eligible to ths bensfit claimad.

. (C) farguments of Mre B.K.Sharms and Mr. G-Sarma.ﬂddl.C.G.S.C. i

have been heard.

Se Facts in O.A. 11/95.

1S

I TS, AN Tt i
T

This application has baan fi;ed”ﬁy the Nagaland Census ..

[ .

Employeses! Association for'Lnd on behalf of Group C & D employees
- ‘ H l ’
of Census Operation, posted in Nagalande Their contgntions'are similar

to these mads by tha'applicénts in D.A. 48/91. They rely on certain
" additional material as they have approa;hed the Tribunal in 19SS
whereas ths other O.A. was filed in 1991, These applicants state =
that by virtue of the presidential Order issued on B,1.62 the cities
in the State of Nagaland are equated to cities wﬁich have been
classified as 'B' Class cities for the purpose of payment of House
rent Allowance and it is still operetive and entitles the applicant
employses the banefit of House Rent Allowance. They further state

that the State of Nageland is considered to be a difficult area for

the purpose of rentad acoﬂ.modation. The employees posted in the
3

State are therefore entitlpd to rent free accommodation or House Rant

Allowance in lieu thereof applicsble to 1g* Class cities. The fpplica“t’;



alseo point out,thet in vieu o| ‘ths Arbxtretion 9u3rd wh*ch held

YN e e

that employees of the Oxrectorete of Census:- Dperation° posted

in Nagaland are entltled to get Houee'Rent Allomance and personal

have been paying {the ~House ﬁent Allowance

[ %

the rate meant for 'C' Clasg cities

i

‘allomance at the sama rata as that of employees of Post & T'elegrciph'""1=

n'Department from 1.5.1976 ‘and aJthough pursuant thereto reepondente

that is being paxd at’

they have denied paynent at

the rate meant for 'B' Claes‘Cities to mhich they are entltled.

‘n
i

They also make a gfievance]

given to them in denying tnEt benafit whereas Central Government

]

employeee in other departwents have been given that benef;t.

— 4..

wt e differential treatment ie being

They

contend that all Central Govarnment Employeea posted in Nagaland

are entitled to House Rent Allowance at the rate admissible to
g-Class cities and they are also gntitled to compeneetion in lieu
of rent fres eccommodélion. The applicants state -that they nave
filed represeno.clons to the res r""dm‘**L but hove rerafved no.

response hence they have approached the’ Tribunal for relief.

o

They pray for a declaration

'p' employees of the Direct

to the aeffect that all Group ‘Ct and

orate of Census pperetion posted in

‘Nagaland'are%entitled to Hﬁfse Rent Allowance as well as ' - B
LAY .
t

compeneation in; lieu of Rent Free Accommodation applicable ‘to the

-Central Government Employees posted in B Class citiee with effect -

l r . -
from 1.100 1986 and for a dlrection to the respondents to release

to them-Hduse»Rent Allouwancs @ 15% and compensation in 1ieu of

rent free-accommodation with effect from 1.10.1986.
- B

a * . i

= T i - .
(b) The respondents by 4 common written statement

v
ot

resist the epplication. Théir contenticns interalia are as

v
b

follows 8~ - ' - S

! .
1. " There is no provision for providing rent fres
. 'aooonnodakzon”to employeoe of Directorate of Cenaus
Operat‘oﬁé ‘Negaland:%“,' ‘*Tf L
e e H “i“ﬂ‘{'f v Yo ‘ ;

U i A?C

t

-
-
-

‘.-




s 9 3 i

4
A -

1i. For: Government accemmodation the employées/occupants \

are sppposed to pay licence fee hence it czpnot be

termed as rent free accommodation,
oA

iiji. House Rent Allowence is being paid according to pay !

slab of the individual employees as per rules and there

is no special order issued for payment 2t higher rate,

ive The epplicants cannot compare themselves with other
| departments whare higher House Rent Allowancs my have--
been paid looking to the nature of duties and respon—
sibilities under dlffersnt working conditions. Likswise
gssentiel servicej cannot be equated with non-gssentieal

services. Thus eppglicants are not similarly circumstanced

i

e —— ettt

employees. .

. {c) The.thuost of the defence therefore is to s2y that
applicants are not'eligible for rent free accommodation and it is
not disputed that on belng found to be eligible to the s2me they

mould be entitled to the prescribed compensation in lleu of the
LT el st o e, T -

rent fres aCCOmmodatione

L

(d) Arguments of Mr. B.K.Sharma and Mre GeSharmd, Addle

C.G.5+Cs have been heard.

6. acts in 0.A. 37/95

—

(a).The 127 applicantp are employses of Subsidiary-lntelligenop
gureau posted in the State o% Nagaland. Applicants 2t serial Nose 1y
2404413418, 33,56,62,70,76,79,80,105 and'124 are Group '8! (non-
gazetted) employees and others are Group g & 0! emp%oyees. They
pray for @ declaration‘to the effect that thasy are entitled

to House Rent Allowance and compensation-in‘lieu_of Rent free

Accommodation at the rate appliceble to Central Government Employees

posted in '8' Class cities with effect from 1.10.1986 and for a

he Housa Rent Allomance

N

direction to the respondents to relezse t

~

I
b
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-

compensatlon in lleu of rent frae

[}

1.10.1986. They contend that cities

to them accordingly @ 15% ak{

f
il
'accommodatlon with effect_?r}

- i - .

f ’ in,Nagaléndwapo_geclaredm‘B'@Flass Cities and they are entitled to
N R . ‘o"i'! X . ——— . :’

be given rent froe accommodaé?on or compensation in lieu thareof.

. They rely-on the PreSLdentlaL’Urdar dated 8. 1 62, ths 0. m. dated

23.9,86,. the recomnendatlon gf 4th Pay Commission, the Arbltratlon
Award relating to employees :A Directo*ate of- Census ﬂparatiuns

mho are similarly placed, th; judgement in O.R. 42/89 alongwith the
Supreme Court‘duo1slon thorein and the circumstance of the benefit

€

: extahond to emplovees in oth:r departments of Central Gouernment and -

esentations ‘have not yet been replied. ‘

4
g
ks
[}
r

- m;——-—',’ r

as in the other Ge.A.8.

(b) The raespondents.i)

.

“Thay oppose the appllcationég

)
}
L’L“‘: L PSE R LTI Ty (o,

: Nagaland arc tho only ci"

e SRR Cities and rest of the Nagaﬁ&nd is unclassified and therefore the
claim of applicants For House Rent Allowance. at the rate payable
v - (

. ) . .to Central Government Employaes_ig 'g! Class-Cities “is untenables

. Other contentions are on the same lines as in oompanion OsA+Se

4 .
A L

J[BoK.Sherna and Mr., G.Sarma, Addls C.G.SsC.

.-

L3

(a) This applicaﬁionkhaa-been filed on behalf of 47 Group

- o~

C and D employees uorklng ukdar the Director, Geological Survey of

India, Operation: m?nlpur~Nagdland at Dinapur. They were not partiesb

‘ ‘ ’ Levyatl

- 9/" _to DA £§&*€g§¥89 although similarly placed with those applicants -
. - e LT \
. and théit:grieuanca is thaélthey are not being given benefit of
1. - - * - ‘ : ) ? »l‘
: . . ek P ¢ f‘
.. + -_'lrﬁ“ 5‘} R '{; . . ' N . - :’\
e . v . -~ -
- ) R 4 ’ n e "“bv &
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the order in that D.A. on the yround that they wers not parties
and that they are entitled.to get Hogse Rgnt Allowance appiicable
to '8' Class Cities @ 15% and also compensation @ 10% in lieu of
Rent free accomiodations Thay claim to be entitled to such

accomnodation. Their representationshave not brought them relief

hence they have approached ths Tribunale. They have raised contentions

-

 similar to these as have been raised by the applicents in the other

companion O.R.8. They pray for an order for payment of House Rent
Allowance at B-2 Clces City rate with effect from 1.10.86 to the
staff in Group C and D by extending the benefit of judgement and

order in the sarlier 0.A. They also rely on the (pre-revieu)

{
decision fn O.A. 48/91.

/

(b) Although respondents could not file written statemant

so far we have permitted fir. G.Sarma, the learned Addle C.GeSeCoe

to make his submxssions gR Ingtrdstions as my have been received

and the learned counsel adopts ths contentions urged by the

respondents in their written statement in answer to 0. A. 48/91.

“ (¢) Argumants of Fire

héve been heard.

1\

points ~

-

8. - The points that arigy, in all thess applications for consi-

deration in comnon are es fnllows 3

i, ‘Whether the applicants in the respective O.A.s are

sligible to the corzession of Rent free accomnodation ?

gonants of the compensa tion payabls in

ji, Uhat are the caw
t is not

1iou of the ront free sccommodation whers i

made available and what quantum 2

i3i. Uhether the 1jcence fee as one of the components of

compensation is payable @ 10% of pay ?

B.Ke.Sharma and Mre G.Sarma, Addle. CoeGeSsCo

—~ -



~
& il :
" v, Whether HRA (f@ component of the compensation) is
payable @ 15/430f pay ? . )
ve UWhather HRA olﬁ:ruiée is payable @15 % ?
vi, From what dateﬁﬂbove payments are‘appllcabie ?
vii. UWhaether applicéits are belng given differential treatment :
vis~a-vis otheiiCentral Government Departments 7 .
viif. What relief, iﬁgany ?
9, - Since all the applif sations rajse same points we shall deal
with the entire naterlal melied upon in all these cases together
and also dsal with submis"ons of learnad counsel appearing for
-
respective applicants andg%he respondents in the respective applica-
tions together. Qur answe;ﬁ to above points are as indicated in
: tha concluding part of thi¥ order for the reasons that follow. .
P
i 10, Reasons ¢

i . ‘ . N .
enicht to take a note of relsvant Memoranda,

Orders and Circulars issuéﬁ'by the Govt. of ;India from-.time to tims
T in regard to providing rent free accommodatign or compensation in
lieu thereof in the first instance and then to take a nots of the

dacisions cited befors procseding to examine the claim of the

~

-
-

- respactive applicantso

s e

I
. _ 11 Mre S Ali the learred Sr. C.G.S.C, rapreeentlng Union of

India in all these cases las strongly relied upon an old O.Ms G.1e

MeiHe & - W.PEH 0.Ml. fio. 1ii11/%0 Acc 1, dated 2nd August, 1960 and

contends that it is stJlﬁ(rn operatior and holds the field. It was 'g

not brought to the notics 'f the Tribunal either in 0.A. 42/91 or
0.A% 2/94 or 0.A, 48/91. ﬁt wa's p;odﬂced in révisw application No.

12/94 in OuAe Noo 48/91 f _the first time (mrﬁngly mentioning as
2—11/63 Ace 1 tnough QOPM annexed shouws_ it as 12=11/60) . Now after

S0 mAny proceedlngs ‘the rdspondants cannot describe it as ‘a new

v '4‘

[
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“ to only those smployeses whd

s 13

discovery of evidences. That is laying pramium on the lapse cof the

Depar tmants concerned or laches on their part. Howsver, és it goes

to the root of the matter acTordlng to Mre Ali end as sgveral
emplaoyess of various departants ars concerned and a vexed qusstion

is involved we have permitted to refer to it,

© 124 That O.M. restricts the concassion of rent free accommodation

ohly to a limited class of employees who ere.raquire& to raside
in ths csmpus or in the vicinity of places of work uwhere thslr

presence on duty is eqsvntial and does not confar that banafit

gensrally on all the employaas;ﬁGﬁ&sd»&ﬁ~Hag&é~Hﬁffﬂ*/”?Equwgtan}

It is s_bmittad by Mr. Ali that the C.fMe dated 23.9,.86 and the
clarificatory letter dated 13 11,87 on which all the applicants
have based their claim ‘are to be read and understood as appliceble

fall within the ambit of criteria

prescribed by the aforesald U W. ([?—11/60{Acc-1 dated 2.8.60).and

since nome of the applicante have statpd that .they fulfil tha

criteria of that OyMs they are not eligible to get rent free

accommodation or compensation in lisu thareof. He submits that

their claim all elong has been:basad on a wrong assumption and as

they are not at all eligible for the cohcession of rent free

\

accommodatlon the entire edifice of their claim must fall doun

and as the sarlier dacisions were based upon erroneous hypothesis

thege cannot confar a right upon ths applicants to gst the benafit

ag thay were nNever eligibls for the same. These argumentshaVQalso

been adopted by fire G. Sa¥ma the learnsd Addl. CeGeS+Ce Thug

quastion of eligibility hgs been raised.

13, The Office Memorandum Nas 11013/2/86~E~11(8) dated 23.9.86.

pon the recommendations of the Fourth Pay

was issued consequent u

n containing the docision of the Govte. of India relating

Pl

Commissio

B P Lo e S IR

—— .‘,:;.1. T

g
|
?3
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1

to grant of conpensatory (Cpr) and Housa Rent Allowance to

N -

Central Government Employaosr3 It r801tes that ‘the Pregident’ of

N -

India was plaased to decide in modification of the Ministry's

-(Ministry of Finance, Daparhment of Expenditure) O.Me Noe F 2(37)-

: A

E~-I1 (B) 64 deted 270114 6@143 amended from tima to time for the
oo

8 Rent Allowances to Central Government

Compensatory (city) and hoL
I '
Employses to 'be adnissible N

r

. ¥ . Cod .
14, Undar the abovo D.M. |(dated 23.9,86) a slab~wise rats of
- X l

b e

Housa Rant Allowance wa 8 préacrlbed in place of percentage baais

and (in so far as matarial ‘hare) it was provlded that the House

Rent Allooance at these rates ‘shall be paid to all employeee(other
-than'thogo provioad wlth Goéf. ouneo/hifeé accommodation) without
requiring theovto prodoca ront receipts etc, It further provided |
that wha}e Housa Rent Allooénco at 15 percent of pay has been

4

allowed under special orde%o; the sams shall be given as‘admiosible

“,
P S e

in H,&"l QAU D™ % waall Gawid ﬁ-!‘:’::..‘iv- ’-‘-«-‘“"“"*"""— -
f

.be effective. from 1.10.86.

i . w
l‘ -

15. It is naoéséary to undarstand ‘thattrue impact of this DM -

W

1t clearly doals only with the quantum of Houea Rent Allowance

o O

payable from 1.10 66 to all Central Government employees in A,B-1

and B-2-Class citxes and does not refer to .compensation payable in

lisu of rentﬁfrée accommoca tion where such acoommodation is required

to be piooioad. it doeo'notimako any reference to eligibility for

getting that concession. Rakher the words " Other than those pfovidad

with Govt. owner/hired aéfinmodatlon" mke it inapplicable to that
. N ,
category of amployeea who & L eligible for rent freo accommodation.

13,1

1Bfounded on the basis of this Fbmorandum B

The claim of tha applicant

' - T

appaara to be miqconceived}to tha extent Housa ant Allowanca‘ie
.-'..“ . ‘ ‘ .A

« wo b ' . .,, B
.o v . . ;-
" - ° " ’ - B ‘*‘ T e
-

o _ . - 3
""r-".‘,;‘?'"" L . . o ‘.

3 )‘K.
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t

c}aimed as.a component of compsnsation in lisu of rent free
accommodation. With tiiis nature of the 0.Ms there ia.obvibusly

no reference in it to the 0.M. dated 2.8.60 (12—11/60 Acc 1).

The respondents however have not chosan to produce the Resolution
No. 14(1)/1C/86 dated 13.9.86 or O.M. No. F 2937)~E-11(B)/64 dated
27.11,65 to 'anlighten us wheijier these refer to 0.M. dated 2.8.60.

We cannot therefore 2csume thut thess refer to the aforesaid G.N.‘

dated 2.8,60.

16. Tha clesim of e applicants has to ba clearly understood. It

is for cuapsnsation in lieu of rent free accommodation‘on the
hypothesis that they are entitled to it. It is the O.M. (12-11/60)
dated 2.8.60 which provides for the compensation consistiﬁg of 2

components namely ¢ °

1. Licence fes @ 10% and

bow

2. House RPent Allowance g;;dgxgggéped-raté).-

. -

subject howsver to the aligigility criteria prescribed therein. As

far as House Rent Aliowance is concerned the concept has to be under-
stood in two different ways. One, as House Rent Allowance payable to gli
Central Govt. Employess axcept’those who are sligible for rent free

accommédation and two, as ons of the components of compensation -
- . \ o

.

payable in lieu of rent fres accomnodation where such accomnodation
is not made available, It will however be rational to say that the
rats of House rent Allowance payable as part of compensa tion shoulq
also ba the sams as prescribed for all civilian employees from time
to time such as under the O.M. dated 23,9.86, The applicants however
have confusad betwsen the rate of Houee Rent Allowance as payable and

-~

eligibility .to get compensalion of which Houss Rent Allowance is one
iy

of- the componsnts. As a resslt of this confusion they have laid much

of House Rent Allowance and its rate and have

.

emphasis on the payment

3

wF o o g o e al s




.
£ ar w w —m—p m—— . . ot

B T T T
PET TS =

‘/'

. Prasident of India app11Cqble to P & T staff working in NEFA and

\

. in lieu:of rent free acéommpdat§on. PN LT
17,  The applicants'rely?ppon O.M. No. 2(22)-E-11(B) 60 dated

 2.8,60 issued by the president of India in reapect of P & T staff

._and_D.m. 41-17-61 dated 641 62 as the basis to contend that they i'l

T0ume 2(22)- E-11(8) 60 date

lNHTA - on the'subaect of_révlsion of allowances, same provided in

" Clause (1) (1i1) as follows s s

cities. It is contended by“'
* concessions were‘sanctionq

in NEFA and NHTA only,

0.M. No. 12-11/60-Acc~1 also dated 2,8.60. It stated that the position

- August 1950 for grant of rent free accommodation has bsen reviewsd in l;

not clearly shoun as to un ér what specific rule or O.Me oi.

v
docision of the Goverhmant‘all of " tham can cleim the compqnsatf:

v
P e e - P el i

i

are entitled to rent frae{fpgommodatlon as it is provided as a

a difficult area., i”{

M2 8. Bﬂlcontaining the order of the

Y

"Rent free accommoﬁétion on é‘scale approved by the locai
édministration; the P & T staff in NHTA, who are not'provided
with fgnt free accoﬁﬁodation,.wil; however draw HRA in lieu
thereof at the rafes'applicabld in '8' class cities contained'/'f
in Col, 4 of pﬂragraph 1 of the Ministry of Finance O.M. No.
2(22)~E~11(8)/60 da{,

;‘I
The 0.M, 41-17/61 dated 8,862 continued the HRA at rates of B Class

" -
he-respondents in O.A. 2/94 that thess ~

pines 1t fasmonfendes DI

nto the staff of P& T Depar tment postad

16. “ k%*sfaiéd eérliar the respondents rely upon Gele MeH & W
éa regards the criteria laid down in O.M.8 datsd 26.11.49 and

ths light of observations made by 2nd Pay Commission and it has been

whene
decided that uheaaa for the efficient discharge of duties it is -

~ l

:A

whare he works it would bj'

_ld be’ rent free or rent recovered at

-~ -
,_,'.P“;- ,.44,‘. -v"_

- . ; e . Wiy
.3 i Lt .(,'
A O] . N ~, PalRN
L

T . e Sahie
ETPIE N SR LT WY N
P oduindoathe nhumi YA . 0y
Rl e 2

At

. ( ;

a Govt. residencahwhich a
v A g ¥
~ lr .




17 3

1]

$

/

—

-

. ¥

»

;educed_rates only if the mature of his duties or conditions undar *
which they have to be performed are” such that a higﬁ;r scale of
pay or special pay etc. would bs granted but for the concession

of rent free accomnodation or recovery of rent at reduced rates.

This OoM. was produced in Review Application 12/384 but in the body

of the Review Application only a truncated portion was mentioned

Y

which gives a misleading impression. -

19, Now although this D.m. (12711/60-Acc~1)'was issued on the

gamg day on which Csfth 2(2%$t11—8-60 was issued it is apparent on

|
a plain reacing of thase tub that these related to different subjects

and did not cover the szme field. Whersas the earlier ons refers to

cases whers the concession of rent free accommodation is given to

those for whom it is obligatory to stay at the office premises the

;atter'conferred that benefit on all employees of P & T Department

posted in Nagaland, Tha Ist 0.M. howsver by itsalf does not conclu-

| —— ERE T Wl PR

B2

" sively

" also. That it could be so

show that such concsssion w2e not available. to other employecs

can be ssen from the latter O.M. that was

' \ i : walon
v issued in respect of P & T staff in NHTA. Much was however has f lown

since 1962,

-

" 20, The quest has theréLbre to be still continued to locate the

right of the applicants to get this concession.

-
-

21, Notification No. 11015/4/86-E-11(8) dated 19.2.87 revised the

earlier Memoranda on the

basis of 4th Pay Commissions! recommandations

accepted by the Govt, on the subject of grant of compensation in lieu

of ren£ free accommoﬂation to Central Govt. employess belonging to

Groups '8' 'C! and ip! as were applicable from 1.,10,86 and the

president was pleasad to decide that these employees working in

various classifisd and unslassified ci@ies will be entitled to

ccmpedsation in lieu of ant free accommo

1.1.86 as under 3

!

dation with effect from

1 -

I

u:.:m-—;v,",wn\:c,;/...,@;-9-“.‘:;‘ PR iy
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(4) Amount char:d as. licence fes for Government (N
accomsodat! n from employess similarly placed ﬁir
3,
but not eniitled to rent free quarters;.and "

(11) House Rent Allowance admissible to corresponding
employees in that classified city/unclassified
place in teims of the orders, dated 23.9.,1986.,

22, The note below cl-use 2 provided that for the purpose_

of those orders the amount charged as licence fee for Government

accommodation will be taken as 10% of the monthly emoluments (74%

in ths case of employess dra@ing pay below Rs, 470) calculated with
|

reference to 'Pay' in ths pjkwrevised scales that they are drawing

they would have drawn buE for their option, if any for the rev;sed

scales of pay.

Under Clause 3 *Pay! for the purpose of House Rent
Allowance component of compunsation was to bse,'Pay' as defined in

FR 9(21)(a)(41). ' .

23. The above menticrnad orders hdhevar have to be read

subject to Clause 6 which stated

N

" These orders will apply only.to the ircunbents of posts
which have been specifically mede eligible for the
concession of rent free accommodation under Government
orders issusd iith reference to para 2 of Ministry of:;
works and Houesng and Supply;a 0.M. No. 12/11/60/ACC-~1

dated the 2nd “ugust, 1960",

24, The note thus restricts the concession only to thoss

employeas for whom

for the eff’cient discharge of duties it is necessary

to_live on or nsar the premises where_ they work, and

should be piovided with a Govt. rusidence rent free.

§
7
W

ES ot S SRR

s -

T e gy g an e

The respondents iherefore deny the claim of the applicante. :



. 25, : The above O;Ngﬁwas follewed by m1nistrx of Finance

cities(unclassified Flaces will be entitled to compaensation in __lieu

.By the aforesaid 0./ cated 7. 8.87 Flat Jate iof 1fcence fee'dbs*f Ay g

1987 the fundamental Ruls 45A was correspondingly amendede

datad 13.11.87 provided &€s| follous 3

. to only those employses who are eligible to rent free Government

Uefie NOW 11015/4/86fE~11(B) dated 13411.87 relating to - 'compensation
in lieu of rent fres accommodation' effective from 1.7.1987. 1t

stated that the President was pleased to decide that Central Govt. ﬁ

Employess belonging to Group A,B,C and D working in various classified

of rent free accommodation as under 3

(1) Amount charged &s licence fees for Government
acccmmod?tion as fixed in terms of Ministry of
Urban Dq;elopment (birsctorate of Estates)ts

0.M dated 7.8.87, and

M

(ii) House Reit Allowcnce admissible to corresponding
employees in that classified city/unclassified
citycin terms of para 1 of DJM.s dated 23.9.,86

and 19.3.87,

3

Bt T SHES e R

introduced on the xecommendatlon of 4th Pay Commission for reeidential

accommodation all cver the country. By Fundamental (Amendment) Rules

26. what is howsver crucial is that Clause 2 of the O.M. -

"Other terms éfd conditions for admissibility of compensa-

tion in lieu pf rent-free accommodation indicated in the

Ministry's O.M. dated 19.2.87 and 22.5.87 remain: ‘the. same",

It therefore means that by virtue of Clause 6 of the O.f. dated 19.2.87

which applied to 8,C & D fGroup employees the. concession is confined
‘ ' -+

accomnoda tion under O.f. 12/11/60/ACC-1 dated 2.8.60. The Government 4

of India thus did not dapart from the criteria as was laid down way'.
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back in 1960 and in the uljeence of any relief sought to compal
i : .
! &a benefit
i

the employees in® C & D Giﬁup posted in Nagaland the criteria so
/ L,

the Government to extend of the recommendation to all’

prescribed could be appliéable for determining the eligibility

¥

for earning the compensation in lieu of the rent free accommodations
That would meen that all thEZC & D Group employees would not
‘automatically bs entitled to get it but only those falling in th;.
limited class for whom the concession was meant would be eligible

to cleim it.

28, It must howsver be hald that where independently
-

i

of thess D.M.s the conces%ion of rent free eccommocation is made

}

available to 211 the emplfyees then this restriction would not be
Jif

valid being inconsistent pith that provision. However no such
provieion has been brought to our notice. At the same time it is j
important to note that the respondents have admitted at some places g:

that such concession is being given to all the emplcyses. Thet has g

complicated the issus whiéh by itsslf requires involved process to %.
know exactly as to what is the true positien. In this context we %ﬁ
may refer to the written statement filed by the respondents i;

(Subsidiary Intelligence Bureau - Ministry of Home Affairs) in O.A.

37/95. It is stated thus 3 -
" L .... at the time of Nagaland Hill Tuensang Area
(NHTA) uacharved out from Assam, the employees of
NHTA admf&istration were 2llowed the concession of
rent freeﬂacconmodatiun or HRA‘in lieu thereof aas an

incentive to attract suitable porsons from outside

for servipy in this difficult tribal area. Jhe benefit

was s beeguently, extenced to other Central Govt.
gmployees_also"e
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Para 8 3 "......0ut of 157 group C and D officere postsed at

Kohina as many as 54 officers have bsen allotted

Govt. accommod&%;on of type-I, 11, and 111 which

would speak abo?t the allotment of accommodation®, L

Para 9 3 " As a matter of fact, all group C and D employees who

are not allotied any Govt. accommodation are being paid

HRA plus Licence Fee 28 is admiesible to I B employees

at Kohima @ 'C' class only"

(Underlined by us)

29, These statementsindicate that the compensa tion(compossd

of licence fee plus HRA) is being paid which means the criteria of

the O.M dated 2.8.60 is not treated ae applicable (to SIB under Home
Ministry). At the same time it is contended in the writtsn statsment

filed in 0.A. 48/91(Geologica

_WSurvey of India, Ministry of Steel ,
and Mines) that there are nqﬁ%ﬁstructions from the Ministry of
Tinlrzc thot Contra®@ovii-fupleyees posted st Dimapur ere entitled

to rent free accommodation. In‘written statement in -0.A. 11/@5‘

(Directorate of Census Opsrations - Ministry of Home Affairs) it is

stated that there 15 no provision for providing rént free accommodation f:?
- . s ) - ‘.
.to employses of Directorate of Census Operations, Nagaland,Kochima.

(Thie stand and stand in 0.A. 37/95 of the Home Ministry do not

A\

appear consistent and it leatds to ths inference that differcot

ty

departments are understanding the position differently and the

situation is wholly confused). In O.A. 2/94 (the Department of Fosts, :
Ministry of Communicaticns) 1ﬁmis negatively stated that the allowancaas
and concessions were sanctionef to the staff of P & T Department '
posted in NEFA and NHTA only implying thereby that other employess

were not entitled to get the same.

304 fuch emphasis has been laid by the applicants on the
fact that all cities in tlagaland are 'B' c%ass cities and HRA has to

be paid at the rate payable for B class cities. Here also cenfusion



3.

i. uhere B&bt. accommodation free of charge or rent

is providad

-

ii. Uuhere sqph accommodation is provided on payment
of licerice fee by the employee to the Govt

1ii, Where compensation is paid in lisu of rent free

¢ . accommodation by the Govt to the employee where

v . such a&?}mmodation is not ma¥e available and

ﬁ*Govt. accommodation is allottable

ive Where 7

incida%

by Gov-w to the employee at rates prescribed from

4ﬂtima and regulated by the relevent F.Re

1 to service in which case HRA 1is paid

R DR 2 o R -’

014
¥ 32, Te applic#fftshave linked-their claim to the cities
¥

‘i- B class citiss. ninistry of Finmance 0.0M,

;E@ | No. 2(2)/93—5 11 (8) datedj1a.5 93 referes to ministty.afésinahce

_0sMe Noo 11016/5/82-€ 11 (8) dated 7.2. 83 as amended from time to

time as conteining the lis&.of cities/towns classified as 'A', B=-1 ’

-

- -

5; 1g-2' and 'C' class for the purpose of grant of HRA/CCA to Central
'i )
' Govt. employees. By the aforesaid O.M. (dated 14.,5,93) a re-classifi-

cation was introduced on Aﬁe basis of 1991 Census. The new classifi-

cation became affective ﬁ)om 1.3.91. It shous that only Kohima and
1et

Ll Dimapur in Nagaland have -=an classified as class %6% touns. Hence

L T e sl et Bl

according to the respondﬁwi

Nagaland are unclassified#y

P R

[ E; 7TV

by earlier orders of the;j;

R TN R

L0 YA ISy -
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33, ' The applicants in (0.A. 11/95) rely upon O.M. No, 'é?\'

11015/4/86~E-11(B) catsd 13.11.87. The applicants in 0.A. 2/94
* i

(Postal Department) rely upcn fsiio Noe 41-17-61 dated Ba1.62. That

provided that HRA in lieu of rent free accommodation will be payabls ;l
at the rate payable to 'B' class cities contained in UO.M. 2(22)-€-
1 (8)/60 deted 2.8.60. Thgjapplicants in D.A. 48/91 (Geological

1) :

survey of India) also rely Jpon the aforesaid 0. M, 2(22)4t411(a)/50

dated 2.8.60., Besides they nleo rely upon OeM. 11013/2/96 dated :
i
23,9.86 (already referred to). They state that from 1.11.79 to 30.11.79 f
they were alloved HRA @ 25% but it was wholly withdrawn between ‘ Eé;
1.8.76 to 31.10.75. Later bstween 1.12.79 to 6.1.81 HRA was allcwed ;'
at 73% between 7. 1.81 and 31.12.85 and from 1.1.86 they were paid i
at the rate applicable to 'C' class cities. According to them it

should be admissiblse as for 'B' class cities. : .

34, The contentions based upon the vagious OeMes noted.
above show that the applicants are °°"f”°122??etf?en HRA payable

as component of compensa sa tipn in 1ieu of rent free accomnodation and
HRA otherwise payables As teen aarlier the U.N.s dated 23.9.86 read
with 0.M. 12-11/60 dated 2.8.60 are gelating to compensation and
any grievaﬁca about the rate of HRA as part thereof can be madé only
by those who fulfill the criisria for eligibility to get the HA.
The applicants however have not produced any O«M. decloring all tdﬁﬁs '*A?
including Kohima and Dimapuras 'B' class cities sven after the 4th ;

pay Commissions' report as from 1.1.1986 or after 1991 Census.

35, The aepplicanis erek to draw support from the below

mantioned decis*ons ] . -

ie  (SeKe Ghr¢ﬁ & Ors Vs. Union of Indis & Ors.)
0.A. 472453)89 dated 31,10.90 CAT Guuahati Bench s

It relaked to Post & Telecommunication Department.

~ The Bench referred to the provision for payment

of ¥R in lisu of rent Pree accommodetion based on
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| .
crder ¢2tod B8.1.62 and noticing that the reduetioniﬁ
in nayrant from 15% to 74% observed that '3
"Sincy Nagaland eeses..es wds considered as a E%H
difficult area from the point of view of )
availanility of rented house, all P & T employess
posted there either got rent free quarters or,
where cuch quarter could not be provided by the
Goverrmant, were given house rert at the rate
applicible to 'B' class citiss®,
36 It was therefure held that the applicants (therein)

were entitled to RA applicwble to Central Govt. employees posted
in 'B' class cities which iirludes classifications 8-1 and B-2.
This part of the decision h:s been confirmed by the Hon'ble Suprems

Court as discussed below. It is not therefore open to us to express -

any opinion differently.

(o} ren - Hou dﬁcicfoggin=ﬁ:3;;‘ﬁ/91 decidad on
26,1133, \ ?
: The view taken at that c<tsise w3s based on ;
the decision in D.A. 42/89 (sspra) cnd relating to
4
compensations. The decision mainly dealt with verying
rates at which HRA was paid over the years but doss

-

not notice the distinction betwsen payment of HRA -

generally and as part of compensation in lisu of iw

rent freoc accommodation. The decision however could

) be read in the context of the Suprems Court decision

arising cit of 0.A. 42/G/89 (supra)e

37. ye may now tu:n to  the judgum3nt of the Hont'ble Suprieme
Court in Union of India V/5 S.K.Ghosh & Orc.(Civil Appeal 2705 of

1991) dacided on 18.2.93 (hich ves ths appeal filed against the
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order of the Tribunal in GC.A. No. 42/89). The decision ;293 not

(3

help the respondents but concludss the issus in favour of the

applicants. It is submitted by the respondents in R.A. 25/94

(Postal Dapartment).general]y that the "Hon'ble Supreme Court
-did not mention in its!' judgement about compensatory allowance
and as sucﬁ claim for that portion i.e. compensation @ 10% of
monthly emoluments with effect from 1.7.1987 in lieu of rent free i

-

accommoda tion" is not tenzble at all, . . 3“
» ]

38, 2 bave enBLavoured in the course of above discussion é”
B H {
to highlight ths aifference betwosn payment of compsnsation in

a
i
b~ leu of rent fres accomiodation which containe HRA as are of its i

components and rate of HRA payabla otherwise than as part of the I
compensation. The judgement of the Hon'ble Supreme Codrt-does‘no£ {
refer to the O.M. No. 12-11/60-ACC-1 dated 2.8.60 and apparently
it was not brought to the notice of Their Lordéhips. That O.M.

which is now pressed into service leads to cisating two dif ferent

situvations. Whatever that might be the decision is binding as to

the rate of HRA. The material observations are es follous 3

"Tha‘citiéé in the State of Nagaland have not been
claSsifieé,and as such the general order prescribing
House Renthllowance for different classes of cities
could not Ee made applicable to the State of Nagaland.
It was under these ciréumstances that the President
of India issued ‘an erder dated Januafy 8, 1962 granting ;
House Rent Allowance to the P & T staff posted ig the
State of Nagaland". '

39, After quotiny Cla:se 1(iii) of the order which rafers
to O.Ms 2(22)-E~11/8/60 d2ted 2rc A.g.st 1960 their Lordships

proceeded to obcerve thus 3 ,
M1t is clesr from the order quoted above that the
P & T cmpleyses postsd in the State of Negaland are
rntitled ﬁo rent (roe acoomﬁodation’or in the
f

A}

i
|




t
v
¥
¢

}
“
#
4
s
i

alternative to

_3f House Rent Allowance at®’the rates
applicable in ! y?claes cities. The Presidezntial Order
squates the citillb in the State of Nagaland for the

purposes of payéght of House Rent Allowance to the cities

which havs beenﬁgﬁassified as '8' class",

h] ! )
And further; i

I

M eeseese the qumstion for our consideratior is whe ther
the respondentslﬂra entitled to the HOUoB Rent Allowancs
" as provided for‘{B' class cities by tha IVth Central Pay

-v;,_—,‘

Commission recoﬁmandations which were conferred with

, ef fect from Uctd&ar 1, 1986,

It is not ¥ sputed that the Pxesidentlal Order
dated January 8,962 is still operative. We are of the

view that the Sillks of Nagaland having been equated to

|
18' class citiec the Presidential Order the raspondents

?
|

,L

|

|

are entitled tok 5 paid the House Rent Allowance at the
ratns which havd” sen prescribed for the:Central Government

: emg;Oyeaq_posfeddin '8! class cities. Conseguently, the

respondents are-gntltled to be..paid the House Rent Allowunca
at the rats whicj!has bzen prescribed by the IVth Central

Pay Commission r bommendations for '8% .class citiass®,

( %phasis supplisd)
40, with the abovs pibnouncemant of the Hon'ble Suprems Court
it is not open to the respondéhts to contend that the cities in Nagalagp

are not declared '8' cltss c’i’es or that Kohima and Dimapur are only
:-i? 1 :
d that therefors the applicants are not =

'CY class citiss or to conts
eligible to claim HRA at the}*
it
&

41, In our vieuw witf respsct, the ratio of the decision of

The obsarvations underlined ih the passages quoted above from the

judgemant clearly show that tﬁa visw expresssed that the cities in the

I-hi

have been equated to tha citﬁgs which have baen classified as 'B' class
ﬁ )

. v
; ‘ - - L
3 r . 3')' :

i
msl, .
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cities would apply to all Cenéral Government employees posted in

the State of Nagaland jrrespactive of the department to which they

belong. Indeed construing it differently would lead to employees in

depar tments other than the P & T Lepartment being differantly treated

from employees of P & T Departmentsguch a situation cannot be

contemplatod. in view of Articles 14 & 16 of the Constitution. It is

useful in this context to refer to Annexure~8 in 0.A. 37/95 (S18)

which is a copy of .. ayzadum from the Assistant Director, SIB )

Kohima to Assistant Oicector/EP, 1B Hgrs., New Delhi dated 23.3.94

in _hich in the context of tWe juagament of the Supraeme Court and

the Arbitration Auward (amongé& various orders) a opinion has bsen

expressed as follous 3 '
#In view of the Award of Board of Arbitration referred

to in para=-2 abova, Hon'bls Supreme Court's judgemant

lementation by the P & T Department to all

ithout any prejudice to petitioners and '
casa,

- and its imp

»RARlOYERS W
non-petitioners which hae‘?dded new angle to the

it is requested that the casa may please be taken up
with MHA/Ministry of Finance to extend the benefits

to I8 personnel also posted in Magaland at par with

p & T employces on priority basis eeveee®

ing on the Govte of

-

42, - Although the gpinion is not bind

sed on correct approach and sounds

~

A
India it appears to us to ble " ba

The respondentse in the samg D.A; have produced 3 copy of 0.M NoOo

2(2)93~E~11(B) dated 14.5.93 (also referred earlier) issued by the

Department of £ xpenditure), Governmant of India

Ministry of Fimance (
{es/touns on the basis of

Jaying doun the Re-claseification of cit
1991, Census for the purposes of grant of Hqués Rent Allowance (and

CCA) to Central Government Employees. Li

fies only two cities in the State of Nagaland namely Kohima and

Dimapur and these are clausified as 'C! class cities. Rest of the

P

. e

ot 11 annaxed thereto classi-




e

‘this clessification presc?ibed for §téte'of:Nataland being contrary .

s 28 3

X + g
cities and towns would thus fall in unclassified category. Howsvery

to the jucdyement of the an'bla Supreme Court (supra) it cannot
prevail and the Q.M. hasﬁa be looked upoh as ineffective during
i - - . )
the period prior to the cute of its issus since in our opinien the
decision of the Supreme (Court would be applicabla only to those
S T ‘ '
Govt. orders wereldperating whensthat 0.A.(42/G/89) vas filed and -

till these order were chanjed by the Govt, of India.

43o Thus we hold'that the applibanté £ho;§hhheve Ag£ éi;iﬁéa;

that they fulfil the eligiblity criteria under O.M. Noe 12jly60

dated 2.8.60 still they ere entitled to get House Rent Alld@ance

at the rate prescribad for 'B' class cities to the Central Government
employees. It will be p;yable at the rate of 15% from 1.1.1986 to-
30.9.86 and fram.1;1oqsgés at flat rate prescribed under .M. dated

7.8.87 (read with O.Me dalted 13.11.87 supre) read with Notification

280 fe. 623 (€) ?T?ﬁfiﬁj‘ﬁkq Fundamrntal Rule 454 with efféct-from
107419874 3 .

44, we now turn to the topic of compensation,

_ 45,  On the guestion of payment of compensation in lieu of rent

free accommodation also in cur view , with respect, the

W

judgement of the Hon'ble Supreme Court (supra) must be held
binding and therefore dospite our viewfexpreésed in the fo*egoing
discussion that the 0.A§.12-11/60 dated 2.8.60 is not éupersedad
and ordinarily the compsnsstion would bs payable only to thosa

who fall within'the eligibility criteria thereundsrj that cannot

bs adopted or applied.fo# the following reasons g

46, . In order to undscstand the ratio of the Supreme
Court decision, since it uas reﬁdered on appeal against the
decision of this Tribunal which is confirmed except the modifica~ -

tion a§ regards afrears io be paid, it will be nscaussry to note

g
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the nature of claim made in tha !

Tribunal,

a7. Tha case of the applicants (in 0.A. 42/89) on the point

as stzted in the application was as follows 3

Para 4(a) "That while the plaintiffs are posted in the Stats
of Nagaland, they are entitled to Rent—~fres

accommodation under the orders of the Ministry of

Finance, .Unioﬂ of India, New Delhi ooooo‘oocooo.o"o

4

Para 4(b) That where the Govsrnment sarvants, entitled to

rent free accomgdation not. .provided housa/qUarter

by the Governmeq , the rate of House Rent Allowance

to such employeegiwas being regulated vide Director

: o General, Post & llagraph seversees lotter No. 41=17/61

- e : P & A dated 8.1.62. Such éateqory 'of tdff while’pasted
G : in MNenaland were entitled’to get‘ﬁd@ee?ﬂéﬂt”ﬁlldéﬁnée ’

B - 4 Gpen - -% ., at the rate applicable tocomployalérpostdd=in 9Bt o o )

class cities",

'Para¥4(c)‘That whan such employess were thus’ahluwgdﬁéhd‘; BRI
drawing the House Reht Allowance atﬁpaiﬁuith‘empldYaas -
posted to 'B! class cities some or&éf&ﬁébnéfadictofy 7»\;:
- to each other were issued by various.cesepondants on: ' 
various dates eescececscecs =

Para 4(d) seeesesces Tha det. of Nagaland ﬁiﬁé”tbeir Office
N/ROP/45/75 dated 16,8.,75 has allowed
\longing to the catsgory in which the

Memorandum No. F

their employees|

jyﬂouse Rent Allowance at the rate ..

applicunts fall,
hich rate is higher admissible to

Coev e os e tg o b

the employees of evsen the '8! class CitiB8 sesescecse
the other Central offices located in Nagaland are also
allat;:ing the increased rate of Houss Rent Allowance
when employees of such departments are posted in

Naga land.




"para 5 (a) The Government af. India and the. other Respondents”‘
have themsslves agreed in the past that ths employe .

placed in;this category (d.e. entitled to free- -

accomnodation and not provided with accommoddtion in )

A vty

Nagaldnd) shall be glVen the Heuse Rent Allowance
at par "fbh '8! class cities. o

I “i,rrf.;'i*-» s .

l[ vTER = .

!

with these 'main averﬁents they sought~the folloMing-relieF ]

3 o
-‘l

"All the emplolass when posted in Nagalenq, who are

i - S )

entitled to rent-free aCCommodation and the same is

o i rp ity . ooty << S
* it

not provwded for-by the Government be alloued to

draw ths Houss Rent Allowance as is admissible to

the empibyees posted in 'B! class cities ae-catego;'

rised in tha Government of India letter No. 11013/
2/86-€£.11(B) dated 23.9,86".° - ' -

i CEmphasis.supplied)
I

hed \
P

[ZE SEPE
L3

-

B eE e M’r"",ag_’wm;,:.l{' i

48, 1t wouid appear Fr?d ths above nature of their ‘pleadings
e e e e e e -

i :
that the claim for Houss Re t Allowznce at the rate of tg! class

cities was made on the ass mption that all the employeas posted

‘in Nagaland ware entitled to rent free accommodation or compensatlon_

-

in lisu thereof and their grievance was as regards the rate of Housa..‘

L * i /

Rent Allouance as ons_of -the components of compensation in lieu of
rant free accomacdations If the G.I.M.H & W O M Noe 12—11/60-ACC—I:

dated 248,60 18 kept ln view then clearly the whole basis of the

claim was wronge. The O. A. was filed by 107 P & T employees but 1t was

not stated in the application that ‘all or any of them fulfilled tha

(in that casa) dﬁf not de?”

(R

t d t.
posted in Nagalanb were na eligible ‘for rent free accommodation or

P AR * . L A
ol tat ¢ o P A
’smf.r‘_v‘ oo . . ) AL

» ,;“;." q, - . . Ry Poobe e
St ‘.?“ v t\ .I_‘ W ‘. - S’ i'h’;’ R
. H R . " ¢ g - . e e o
L nehise ,},,,.L/ SRR . ' -
o}

W .
T T



neither produced nor relied upon

dated 2.8. 60,

49, It would be interssting to note tha mater

made in the written stetz

s 31 '

' 3 .
&
- , v €

compensation in lieu thereof whan the tenor of ths application
was to aver that @ll Central Government employees bostedbin

Nagzland wsre eligible for the sami. Worse still the respondents

the above mantioned 0,A.(12~11/60)

t

jal statements

srznt (1n that casa) by the respondents

which are sst out b2low 3

para 2 "neséondants beg to state that as per the

D.Ge P & T letter Noe 41-17/61 P & A dated

8.,1.,62 the P & T staff posted in NHIA (now
are entitled to rent free

renamed as Nagalana)

accor, adation."

para 3 ....,.tha payment of HRA toP&T staff in lieu

nf rﬁhf free accomnodation was reguég}ed upto

T e

&prll, 1980 as per above ietter dated Be1.62",

-n The Govt. of India vide ordars cvecransrsees

Péfa 4
sed the rate of HRA admissible in lisu

have revi

of rent fres accommodation ecececevee with

effect from May, 1980,

to state that the P & T

r

para 12 nthe respondents beg
' gtaff posted in Nagaland are being paid the

HRA in 1ieu of rent fres accommoda tion corraectly

at the rate fixed by the Govt. of India™.

(Unwerlines supplied)

The anxiety of tha recponcints »as thus to justify the rate of

¢ and +hith was disputed by the applicants

HRA thot was being psl

|
and in that process tiiny did not dispute rather - accepted the

bosition that 81l the kpplicents (P & T ataff) posted in

nagaiand ;ere entitled to getl rent free.accommodation and their

.

S B Rt g
b

e [ —

.y



7 - defence rClath only to‘ths rate of HRA as one of the componen

of compenaatlcﬁ in lleu of rent frea accommodation.

e

,77 . ‘u‘ .
: VT 50 With above naLL;e of the case the then learned Membere

of this Bench observedhln the order dated 3. 10 30 as follows )

" a Brxefly stated the facts of the case are

L loo..‘l.q

that Telecom 3

o

. Para 1

d postal employees posted anywhere in Nagalanq

Relaviroli o4

1th rent free ecccmmodation.lf they were not

Were. prav;dad

H t accommodation, they were entitled to House

given Governme

Rent Allowance% as in 'B' class citiss".

para 3 " On behalf gi ‘the Central Gouernment a written statement

TR

was filed, followed, on our orders, by a clarificatory
statement. In,thls none of the facts mantloned by the

petitioners and summarised in the above paragraph were

dlsputeda.... o,coo“o

‘Ql.’. ...‘.C.....OO' .".6.‘.!0..

par34 '."l.“..‘..'.’.l..‘.‘.i

Since hagala d, jirraspective (of) the stations of the entirg
PpLoT L, s - T —

£ consicersd @s 2 - difficult area from the pnxni

territory, +3

of vieuw of af¥llability of fented house, all P & T emplcyesy

posted Lhera.?itha; got rent free quarters or, where such

S A s T AR

quarter cou*&}not be provided by the Government, were glveng

house rent QLWthe rate applicable to 'B' class cities".

"1t appears ’o us that the HRA is paid by ths Central

Government fpr compensating an employea -on account of his

; A :
L ' : r351oential accommodation in the place of posting®.

T A% s e T

(Emphasis supplied)
: with the above. conclusions it was held that, the applicants uwere

entitlad to House rent Allowance applicable to Central Government

f employeas posted in '8! clses citles which 1ncluded the classifi-

cations B1 & B2 (frém 18.5.1980).

51 1t is trus khat the decision relsted only to P& T employee

and the cors of cci}roversy decided was &s regerds the rate of "HRA

that Qas payable.;?}wevrr the impact of the dscision is to hold
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that al)l the employees of P & T Departméntvpdsted in Nagaland

1

- —-————-—-.,.‘.n»‘

A A . M
TR oy

‘were entitled to get rent free accommodation or dbhpensation fe

_ o-M.
in lieu thereof, The €x$.12-11/60 dated 2.8.60 obviously was

not invoked to deny that bensfit to tham, Apparently theres
W?f no coordination between the concerned Ministries of the
Govte of_lhdia in Formuleting the defence in that case and that

resulted in the aforesaid (0«M, not having been relied upon which

S e ap—— e A
N irem e et aAE A

|

could pS@EE%’ihe 911g1b414uy criteria, .._ ?ﬁ

_ 1) o i

« SIA.- UWe hdave ceriously acnaldared the aspect whethar since - ,5;

that decision releted cnlx topP&T employges and although it :

becams applicable to all employees Bf that Departm;nt notuwith- ;

G standing the O.M. (12-11/60) dated 2.8.60 whether a different view yf

should be taken in the light of the said Q.M. (12—11/60 2.8.60)

in the instant applicati;ns which relate\to different departments ;é

of the Govt. of India ather than P & T oeparthent except D.A. 2/94 i
which is filed by Posetel Fmplovres. who syes f?&iy5COUE*ed by the

decision in 0.A. 42/39 (subra)} Consisfently with. the view we have

indicated on the applicability of O.M. 12=11/60 dated 2.8.60 it

would have been open to uégto take a different view than taken in
0.A. 42/89 in respect of dupartments other than P & T. We are not
however psrsuaded to do so for two reasons. Firstly, it having besn

held that the concession of rent free accommodation or compensa tion

in lieu thereof was available all the employees posted in Naga land

;
|
~ -

which position was not controverted by the Government of India even
6~ 4n respect’of P & T ewployeesy wfe think that that pf;nciple shotild .

be z2pplied to employees of other ODapartmants concerned in the

' {
instant applications also in order to avoid resultant discreminatqu "»
¥ treatment to employses of other Dzpartments being malited out. ’ ﬁj-

Secondly, we are of the op@nion that the judgement of the Hon'ble -
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’

Supreme Court touching the above aspect does not lgava it open

Q\w

to us to take a different view.

* by
52 Ys thersfore now gurn to the judgement of the Supreme

Court{dated 18,2.93) oncej again. The opening peseage reads 3

amployees of Telecommunications and

——

"Group ‘C' and '“M
Postal Departme‘n posted in the State of Nagaland approached
the Central Ada
directlon to thé Union of India to pay them the House Rent

inlstratlua Tribunel Guwahati seeking a

Allowance at Lhe rates as admissible ‘to the employees
posted in 'B! ldss cities®

Procerding further Their Lordships' referred to the order
of the Presidont of India dated January 8, 1962 and set out the
portion 1.(1ii) (already quoted above by us) reading as follows 3

. "1, (iii) Rent frae accommodation on a scale approved by
the local adminiktration. The P & T, gtaff in NHTA who are

rot orovicdad with rent freg.accommpdation will, howsver drauw
HRA in lieu theppof at the rates appliceble in 'B! class
léin Cole 4 Paragraph 1 of the Ministry of

cities containé
Finance 0.M. Nodi1(22)~E11(8)/60 dated. the 2nd August,1960".

v

i

and proceeded to observe\that 3

, ® It is clear from the ordsr quoted above that the P & T

% employess posted in the state of Nagaland are entitled to
rent fros accommnodation or in the alternative to the House
R;nt Allowance at the rates applicable in '8! class

Cities CO.‘Q!QIO.."

i’ : Lastly, Their Lordships ogbserved $

" Jg see NO infirmity in the judgement of the Tribunal

under appeal. i agree with the reasoning and the conclusions

n
neeesesecse s O

reachad tharei‘

53, The rosponcantdi(Govte of India) did not urge before the

A

suprome Court that tho|vords 'who are not provided with rent fres

.  ~coor-odation! occuring in the ordst of the Preceident dated 2.860,

toe . ¥




meant only those amployees:who were within th; el{gibility critnéia
prescribed in G.I. M.H and U, G.M, No. 12-11/60 ACC-I dated 2nd
August, 1960 as is sought to be contendsd in the ‘instant O.A.s. As
stated earlier it follows from the Judgement that all the employses
of the P & T Department pocted in Magaland irrespective of being
covered by 0.M. 12-11/60 dated 2.8.60 or not were held to be entitlad
to rent free accommodation or the compensation in lieu thersof. On @
parity of reasoning and with no rational criferia to differentiate
employses of departments other than of P & T employses being
discernible we are of the lew that the bensfit of the judgement
should be available to the pplicants in the instant applications

who are posted in Nagaland without applying the criteri& in the

0.M. dated 12-11/60 dated 2.8.60. We hold that the respondsnts are

estopped from taking up a stand in ths instant casss relying upon

the saidao.m. inconsistent]y with what was held by the Supreme;Court

St - ef—s. .-

PRSP
in the aforescld juagaisnie inu reeponoents must taks tha consequencee

: ~
" : .

-of the failure to draw the attention of the Tribunal or the Ron'ble
Supreme -Court to the O.M. 12-11/60 dated 2.8.60 in the proceedings
in 0.A. 42(6)/99.IWe further hold that the said 0.0 thdhgh not

revoked or withdrawn so far by the Govt. of India has ceased to have

any efficacy or applicabili y in the instant cases being inconsistent
| Lprame Court and Central Administrative

with the judgemegnts of the
Tribunal in 0.A. 42 (G)/89 and it is not open to the respondents in
the instant cases to 1nvokeé2;\g%ply the same in order to deny the
concession of rent free accommodation or compsnsation in lieu theraof
to the respective applicants posied in State of Nagaland. We further
hold that the latest 0.M. i=s.ed by Ministry of Finance (Expanditure)
O.Me Noe 2(25)/92/E~11-8 dated 16.5.1994 (discussed bnlow) also does
not alter the above position as it does not contain fresh orders but

is based on the very 0.M. 12-11/60 dated 2.8,60 which can no longer

AR R o e
g2 SRR F T ;
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\|* . . i ' .
be applicable to the applictnts as held in the preceding discusdfog

§
“uh read the judgement of the. Hon'ble Supreme Court,'with respact, as’ EY

s e e e g ‘-

conclusive on boun the pointf name ly antltlement of rent free acco~

{ ]

mmodatxon .or.compenss tion in lieu thereof as well as rate of-House

‘Rent Alloaance ic te payabJa} s for 1Bt class qitles.
. M -~ . - \ N T A . ,"" - X
54, The position that @ould emgrge in the 1light of above discussion

would be as follous

Vo .
(i) - Tha ? ofi 12—11/§F~ACG:I:ddtéd‘2q8.60 is still operative.

b

(ii:) By’ “LFson of t* aforesaid OM which governs the OMs
y . _dated 23.9.86 ajd 13.11.87 'the concession of compensaticn
| in lieu of rent’ freP accommodation would be availabls
only to those smployees who fulfil the criteria of

Bllglblllty prescrlbed under the OM aforesaid dated
2.8.60, ' ‘ L -

-

(iii)  There has been no .decision of the Govt. of India ‘
' ent;tllng the Central Government Emplcyees posted in

Nagaland (excepb who are eliglble for the concession

' ARy T A

of scive Tiew uu,Uhuadatxon*UfMCGmpEFSdLlOr in lisu thesreof
under 0.M. 12-11/60 ACC=1 d%ted 2.8.60) to get the

concession of pent free accommodation ofy compensation

_ in lieu thereof.,

4 C ' )
LT waeverﬁ' eUen wi%h.MHé above conclusions at (1) to (iii) the
‘rellef of compenSatlon can%o‘ be refused to the respective applicants

L=
) in viaw of tha decmszon of LH Hon'ble Supreme Court, Sk T
) L ,;I‘ .

(iv) The ccmpensatlon mentioned above consists of licence fee
.plus House Rent Allowance.

{v) The Hpuse'Rent Allowance even for the purposes of compensa-
tion hzs to be paid as prescribed for '8' class cities with
effect from 1,10,1986 when the recommendations of "tha IVth
Central Pay Commission were enforced.

(vi) House Rent Allowrnce wherepayable to tha applicants apart
- B e ' - . * A .
ffbn as a componznt of compensation in lisu of rent free-
@ accommodatlon will also be payable at the rate payable for
' ig class citx%& to Pentral Government enployees. -
. . { ! "L : ’ * o
- - ' .'B' c;kxas 1ns; ‘ qitigs,clageified as 81 ahd 82 s
‘ (9; MO B 'T - e
P N SRR DRI A SS s T SRt 1 A

‘Y -
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55, In U.A. 48/91 clalm s made for paymant of House ReX¥
Allowence @ 15% of pay per Lunth from 1974 to 30 6. 87 ‘and House
Rent Allowance compen'afxon!* 25% from 1.7,87 onwards. In v1ew of

conclusions’record@d @bcve relief will be granted only to the

extent indicated baslow in tha fimal order,-Loﬂ7ﬁx044ﬁ“u4’“’J“7A°‘-
OM.%;/Y‘-’“L WM- ’

56, In 0. A. 2/94 the principdl claim is made for a declaration
that employees of Postzl Depsriment posted in Nagaland are entitlsd

to House Rent Allowance zprliceble to ths Central Government

Employees in 'B' clzss citiecs with 2ffect from 1,10.1986, It is also
pfayed that relief mzy be grianted in respect of compensation in terms ’
OF 0.F',g dateo 130‘110870 -

-

Both thess reliefs yill be granted to the extent indicated
I[.

below in the final order consistently wlth the payments as may have

already been mede under original order dated 17.3.94.

&7, In 0.A. 11/95 two fold relief is prayed for. Firstly a
declaration is smwht tn the effent th%@a%l&méﬁeupfﬂcﬁ & 'D' employess
of the Directorafe of‘Census Operations bostédﬂin-Nagaland are
entitled to Eouse gent‘Allowance‘;s well as compensation in lisu of
rent free accommodation applicable to Central Govt, Employees poéted
in 8! class cities with effect from 1.10,1986. These ‘prayars |

-

will be granted to the extent indicated below in the final ordser,

.

‘ Seuondly a cirection is sought to the respondents to release the
arrears with effect from 1.|o 1986 towards the two relief‘c claimed
in the declaration, This 21gn will be only granted as indicated

DEth_.'o

58, In 0. 37/95 alco a declaration is sought coupled with
direction to pay the arisars fiom 1.10.1986 towards House Rent
Allewance @ 15% and conpensatlon in lieu of rent ‘free accommodation
at the rates-appILCdble to Cantral Govaxnment Employees posted in

.
s




18" class cities. Heriﬁg

below. From 1.10.1986%H

In G.A. 1051 5 applicants pray for House Rent Allcwance
at the rats pasyable :1_1-2 class cities and compansation>on the

lines in 0.A. 48/91.3éf

59, A note of a dficent Mministry of Finance (Expenditure) O.M

>£A?containing copy of 0.M No. 2(25)/92/E-11
'}Eued by the same Ministry is necessary to

be taken., Tat is 155?Ed on the subject of grant of compensation

in lieu of rent free;gfcommodation.
(It is published at #fn 44 in journal ssction of 1995 (1) StJ ;

P.55). It provides a?ﬁaollous s

i\;,r has been considered and the President is

- perrneRlaised Lo -} jde that the Central Government employees

who are enﬁt{ed to the facility of rent free accommodatior

provided u;?-tsuch accommoda tiony will bs entitled to

compensatiif
(1)

lininistry of Urban Development (Directorete bf
48 tos) above mentioned O.M. dt. 26,7.93 and

(i1) H¢§be Rent Allowance admissible to corresponding
e&'loyees in that classified city/unclassified :
jce in terms of para 1 of this Ministry's U.M.j
g 111013/2/86-E. 11(8) dt. 23.9.83 for Central }
G@lt. anployees belonging to Group 'B' 'C' & *D"
ah#i para 1 of O.Ms Nos 11013/2/86-E£.11(B)
Ei 19,3,87 for Central Government employees

‘-Onging to GrOUP 'A' : ;

1

3. The{if rcerytake effect from 1.7.93, the date from

which Lhi s
» R

0

t rute of licunre fes was ravisede. é



- -~ - , -

4e All bther conditions, laid down in this Ministry's

0.Me No. 11015/4/86-£.11 (B) dt. 19.2.87, 22.5.87 and éj’
4,5.88 shall continue to be applicable, whiles requlating "

.grant of compsnsation in lieu of rent fres accommodation .
under these orders", ' .

- 60, This notification cortfinues the provisions.contained in

.M. No. 12-11/60=~ACCI dt. ZJQJEO (considered above). It means that

these employees who are eligibﬁé to get the compensation'in lieu of

rent free'accommod§tion under ihat 0.M. will be governed by the formula

now laid douwn with effect from‘1.7.93. As already 1ndicated above.it is

of no help to the respondents to deny the claim of the appllcants so long
"as itnbased on the G.M, dated 2.8.60, However it would be open to the

Govt. of India to issue fresh orders without corredatipg it to the.

aforesaid 0.M. and laying down a formula independently thereof as may be

considered necessarye. A v

61e We have’ referrédrln-thf ocourst of:abovérdiscussian: to;the.material

prod&égdfbytthe’partles in.éll ‘the applications togather as well as to

the record of D.A. 42(6)/89 w‘lch we called for, and we have done so

Tme PESTTRST IS - T

bearing in mind the requircment of service jurispudence 'and in order to

avoid the possibility of conflicting d901510ns on the same points being

—

S rendered if each casa were to be separately decided strictly on the

4 -

& pbasis of material produced by the parties in ;33% case. That could be the
correct way in a techniéal sense but would have frustrated the cause of
justice as the questions arising in all the applications are almost =
jdentical touching service mattér° We have not specifically ;eferred
£; other materisl or the award referred to in the respective applications f

v as that égé not neceseary to decide the questions in issue and would have

‘unnecessarily burdened the judsemznt. However we hava perused the said
V afy
3

62, The above discussion also }esds to the conclusion that the

materiales

applicants who bselong to different dgpartments of Govt. sre being
discriminated via—a~§is employees of Posts & Talecommunicationa

Department in whose case the judgament of the Tribunal in O.A. 42/89

has been implemsnteds

1 '
B 4 [ Rl -
. ‘ .

. - - .- e ‘
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Hates for payment have to be indics 3

*‘Easgg

63, Lastly affectlvm

Z Although soms of the app11s5f~s have laid a claim forethe period

‘ﬁ!

prlor to 1.1, 1986 that cannqw

be granted° We would follow the date"

indicated in the judgement ojgthe Supreme Court {Supra) namely 1510.1986. ;
N éa

In that case although Tribﬁh:1 grantad the claim from 18 May 1980 Their _

tordships have modified that%ﬁirection in following tarms
3

[ : -

)

e are, howe»eré of the view that the Tribunal was not

justified in graating arrears of House Rent Allowance to

— R

the respondents * rom May 18 1980° The respondents are
]

entitled to the :rrears only with affect from October 1,
1986 when the rer

ymmendations of the Central Pay Commission

T TETTIT

4

were enforced .. 45

We therefore adopt the date?if

- SEar

) ’ i
. .relief to the appliCants euﬁf
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64, _ However we are %ji in a position to specify as to for

how long the said benefit wd&ld continue. It would ‘depend upon the

policy decisions taken by'thé Government of India from time to timé
=~

in the exigencies of. the s;tuatlon. To the extent that from 1. 10.1986

V
1
(

D B N N W T

) till the dates of the flllng‘of the respective appllcations the

applicants would ba, antltle f;o get the reljef thera does not arise

-,

— Al “an
any difficulty. As noted e%Jrler from 143,199 the cities and towns

'
i have been re=classified und{é 0.M. dated 14.541993 on the basis of
! ‘ i
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X

to examine the impact thereof in the light of the discussion in this

3

order and regulate the payment accordingly for the‘period as from

2.} subsequent to 1.43.7991 until fur ther change has baen introduceds,

]
We make it clear that as the s3id 0.M dated 1445.1993 is not the
subject maiter of thess applications we do not express any opiniofi
about its applicability or oth%rwisa or extent thereof as to ths

o A
L payment of compensation &f HR

r*?”d if any of the epplicants would
fesl aggrisved with any actiohﬁﬁaken.by the respondents.on its basis
they will be at liberty to pursue their remedies in accordance with the

lawe.

63, W ere not impreseed by the objection of limitation raised

by the respondents in O.A. 48/91 and reject the same,

66, In conclusion we 2nswer the points formulated as follows

Point 1 ¢ VYes:
: n) Point ii . Licence fee plus House Rent -
FEEFRAEAlTn A1lowance - Quombma an Llow™
point iii Yes (10%) -
) pPoint iv Yes - at the rate applicable to
v P .
Central Government Employess in/'B'
Class Cities.(including 81 or 82)
) - - upto 1431991 and thereafter as
indicated in the order below 3 »
_Point v ] Yes ~ as above
’ Point vi : As indicated in final order below
. 7 . .\;,g/,-h—vm'
| % Point vidi $ Yes P & T Department
point viil s As per final order below.
67+ In the result following order is passed in respect of

each U.A. separately.
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0.A. 48/91

It is declared

} "
i}3
X
i

compensatibn in lieu of

bt free accommodation. The reepondents
bR

do pay the same to the applicants as directed balow 8

H .-

)
%

1. (a) Houss rent al jeuance at the rats applicablc to the

Central Govap@mant employees in 'B' (B1-B2) class

citias/towns‘%or the period from 1,10,1986 or actual

data of postlfg in Nagaland if it is subswequent thereto,
ba, upto 28.2.91 and at the rato ag may

“ﬂrom time to time as from 1.3.1991 onwards

a' and continuo al pay the same, é
s kil 5
§ﬁ3 'booa E3 7 TN x (b) ‘For the purp i- of above direction it is clarifdedcthatt qu
n‘}’:’ : ¢ X
§§Hs EEREE BTl SN R N the -24o ~ﬂ4}i. ralpelated -on-the basis of percentagey; *
3}‘ 2 . R i . PRI ) o flat ra t.\t Slab rata aS.Jﬁy be applicabla rrou - —_—
¥ * i . : :
Eita B T £ wpts o i.m . ~time to timeﬁ uring the periodatrdm*%.10.t986:uptdudaxl: g
o SR : but it shall. ﬁot ba less than 15% of ‘monthly. pay for. the -
3t period batwesh 1.10.1986 and 14241995, ?
B ¢ (c) . Arrears from’ﬂ.10,1986 upto 14.2.1995 paid accordingly .- Q
§ 8 B
i subjact to the adjustment of tha amount as may have already§
N £ i !
" besn paid tofthe respsctive applicents for the aforcsaid
iy = A
‘i period in cogipliance with the original order dated 26.11. ¢
i 1893 (eet adfla on review on 14.2.95)
fE (d) No recoveryx:f 11 bs made of any amounts paid in
b
i compliance v th the order datsd 26411493 upto 14.2.95.
i T
‘i
(e) Future paymeﬁt from 15+2.1995 to be ragulated in accordance:
¥ with clauss éa) abovae
' : I

T R R T R - Y
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(f) Arroars to be paid ag early as practicable but not
later than a period of 3 months from the dats of

receipt of the copy of this order by the respondants.

2. (a) Licence fze @ 10% of monthly pay (subject to where
it wao praoscribad at & lasser rats dapanding upon tha
extsnt of basic pay) with effect from 1.7.1987 or acteml
date of posting in tiegaland if it is subsaquent thorsto

|
as the cass may be, upto date and continue to pcy the

same until the concepsian is not withdrawn or modifiad
? by the Government of India or till rent free accommodation

is not provided.

(b) hrrsars to ba paid for the period from 1.7.1987 (or sctual
g1 o of poattng fn #apaland §f §t is subssguent theredo . -
v as tha cass my b?)uptd 14,2.1995 payable under the
original ordar dated 26.11.93 (est eside on revisw on
14,2.95) eubject to adjustment of amount as may have
already bean paid for this period in compliance qith the

original ordar dated 26.11.93 upto 14.2.,95.

-
p

(c) No recovery shall be made of any amounts paid in

co4plirnze with the order dated 26.,11.93.

(d) Future pry7ant to continua from 150295 subject to
claues (1) ‘htva.e

(s) Arccnzs to L atd os narly 28 practicabla but not latar
than a perisd of 3 ranths from the dats of poceipt of

the copy of this orcor by the reeponduntse

OoAe 2117 d in turms of above ordar. Ho srd3r 88 x-]

cuctae



s 44 3

0.A. 2/94 ' oo .

\J‘O .

It is dsclared khat the applicants are entitled to draw

’

compoﬁéation in liou of reny free accommodation. Thae respondents do

-—

pay the same to the applicarts as directed balow

iy t
hfk
b 1

!
™
L
¥ §
i
4
ﬁ

1. (a) ‘Houaa rent alloi%ncn at tﬁa rate applicable to the Central
Gouernmeni empiJana in '8' (B1-82) Elase cities/touns”

: for the psriod étom 1.10.86 or ICtQa; date of‘posting in

g Nagaland if it is'aubsaquent thereto, &s the case my ba,

upto 28.2,1991 and at the rate as may be applicable from

time to time as from 1.3.1991 onwards, and ‘continue to
pay thes same.

; - |
(b) For the purposaiof above direction it is clarified that ;

the rats chall be ad&pted as 15% of monthly pay under the fs

o

e original oxdaqﬁkﬁtad 17.3.1994 with effect from 1,10.1986
g £111 21.8«1995gimh9n the sald order vas sst sside) and é
: as from 22.8.1§j5 tha rats as may be applicable whether ;
én percentage &;sie or slab basis under the existing i
Governmant famoranda. = .. : _— %

\

P —

(¢)  Arrears from 1.10.1986 upte 21.841995 to be paid as

ed

indicatad in clause (b)'above subjact to the adjustment
of the amount as may have already besen paid for this i

: period in compliance with the original order dated 17.3.94
I i ’

Uptﬂ 2148495,

’

(d) No rocovery uhLll bo made &f any amounts paid in compliarce

withrthe ordokfidated 17.3.1994,

(e) futuro paymant$from 224841991 to be regulated in accordance

with clause (aD above.

3 i .
! |
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(f) Arrears to ba paid as early as practicable but not latar

-

.than @ peried of F monéhe from the date of receipt of

this order by th} respondante,

|
2 (s) Licence fae @ 1D“Tof monthly pay (subject to whaere it
w3s prascribed aq a lesser rate dspending upon the

extent of basic Pay) with sffect from 1.7.1957 (or ;ctull
date of pésting in Nagaland if it is subgequent therste
ag the casa may bs) upto date and continue Fo'pay the \\
s3me until fha cdncosaion is not withdrawn or modifigd

by the Government of Indis or till rant free accommodation

is not provided.

(b) Arrears to be pajld @ 104 of monthly pay for the pariod

from 1,7.1987 (oz actual date of posting in Nagaland-if

hereto as the case may be) upto -

PR Tl Sy

’

it is subsequcné

(

\ 21.8.1995 paysbld-undar the,original order dated'17.3.1994 -
" (st aslde on 21.8+1995) subject to adjustment of amount
as may have already ﬁaen paid for this:.psriod in éonplianco'

with the original order dated 17.3.94 upto 21.8.95.

(c¢) HNo recovary ehall be made of any 2mounts paid in

t\

compliance with the order dated 17.3.1994,

(d) Future payment from 22.8.1995 to be made under this

order.
(e) Arrears to be pﬁ”d 2g warly as practicable but not later

;33 manths from the date of receipt of

than @ period oﬁ

this oi1dere

costs,.
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coenpeneation

pay tho c3me

1. (&)

(b)

()

(d)

(o)

2 (o)

g 46 8

»

It is cuclered that the opplicante 2re gntitled to drav

in liou of ront f.n0 accommodation. The r:spondents do

to tha applicantz 70 dirocted balow 3

House runt allow o ot the rate applicable to the Central
Governmsat orple;rss in 1g! (81-52) class cities/touns "
for the period flum 1.10.,1986 or actual dete of posting
in Nagalend if ié is subssquent thereto, as the case 3y
ba, upto 28;2. ¢34 and at the rata ag may be applicable

from timza to tisz 38 from 13,19 onzarda aﬁd continue

to pay the samte

for the purposs of abovae direction it s clarified that
the rats w3y be calculated on tha basis of perczntage or
flat rate or sleh rate as may be applicatlia from tims Lo

tica during the cqp tnd from 1.19.1986 nptn datse

Arrears from 1.10,1986 upto dote to be p&id agcordingly
gsubject to the Ldjuatmant of tha amourt as =y have
alroady beon piid to the respactive applicants during the

aforesaid periode

-

Future paywant to be regulated in sccordarce with clauea(a) -

abovae

Arroars fo be ;aid aso gAarly as practicible but not leisr
than a poricd of 3 . snths from the ¢:is of recaipt of tha

copy of thic . rdar by the rooponcente

Liccnes 20 2 10% of ronthly F3Y (¢ .b3 0t to whore it

wng proecri’ i at a lcnsef rate dop..nding upen the axtent
of haaic payJ with effoct fron 1.7.1337 or actual data of
bl ::‘;J-cl- L4 if &b Lo omono § thurita 08 D |

+

—r

[ PRSP N



(b)

()

(d)

costse

0.A._37/95

it is declared that the applicants are sntitled to draw
compensation in lisu of rent free accommodation. The respondsnts

do pay the same to tha applicants ae directaed below 3

1. (a)

AT

ca38 Tty bz, upte date and continue to pdy the 8§ma until
the concsssion is nut vithdraun or modified by the
Covernsant of India or till rent fres accomnocation is

not providade.

as the case Ay s) upto date.

Futurs peyuent to be regulatsd in sccordance with clausa(a)

above, . f
Arrears to be peid as early &@s practicable but not later g
than a pariod of 3 months from the date of recseipt of ;

the copy of this orcer by tha respondsentse

0.A, allowsd in. terms of above ordere No aorder as te

LAY

House rent allowance at the rate applicable to the
Central Governisnt smplcyeas in '8! (B1-B2) clase

citizs/tzwns for the period from 1.,10.1986 or actual

data of ;oobing In N@32land {f it is subsequent thereto,

as the ca.3 237 L7y uplta 2842.91 and at ths rate as 1Ay

be #pplicabla fiom {les to time as from 1031991 onuards

and cunticus jo PAY the €akBe

3

3
:
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(b) For tha purposa qéfabove direction it is clarified that
the rata ="y bs ciiculatad on the basiz of percentags or
flat rate or slabirate @s may be spplicabla from time to

tine during the périod from 1.10.1986 upto date.

(¢) Arrears from 1.10.,1986 upto dats to be paid sccordingly
subjsct to tha adjustment of the amount 2e may have alf;ady
bsen paid to thq%\aepective applicants during ths aforesaid

periode.

(d) Futu.e prymant téﬂbe r@gdlatad in accordanca with

!
A

clauss(a) abovae |
{.

L1
i

(s) Arresrs to be FRQd as parly as practicable but not later
than a pariod of 3 months from the date of receipt of the

copy of this order by the rsspondents.
N ‘

(a) Licence fsa @ 19% of minthly pay (subject to wiwis il
was prescribed @t @ lessar rate depsnding upon the extent
of basic pay) with effect from'1.7.1987 er actual date

of posting in Né;aland if it is subsequent thereto as

jupto date and continue to pay the same
il -
fion is not withdrawn or modified by °

4 :

)¢ India or till rent free accommodatien

ths cass may beﬁ
' i

I

until the conce
the Governmunt

is not providsdJ
: /

(b) Arrears to be pajd for the pariod from 1.7.1987 (or actual

date of poet;ng in Negaland if it is sb 2quent, thareto
as the cso ray ba) upto dates

(e) Futura pryrunt to contlinue fiom 23.8.95 to be regulated

in acccrdancs uﬁth clauce (a) abovae
|

RN A ST RTINS T PR L Rt vy
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(d) Arceais Lo be paid ce sarly as practicable but not
lataer than a parisd of 3 months frem the date of

receipt of the copy of this order by the rsspondente,

0.A, allowed in tarms of above order. No orcar as to

costse

D.A._105/95

}
1t is declared

draw compensation in lisu ofL

at tha applicants are entitled te
ant fres accomnodation. The rsspordants

do pay the same to the applicants as directed below 3§ ~

1 (a)’ House rent allowance at the rate applicabls to‘the

| Csntral Government employees in 'B' (B1-B2) class
cities/touns for the period from 1.10.1986 or ectual
date of posting;in Magaland if it is subsaquent thafoto,
as the case may be, upto 28.2,91 @nd at the rate as my
be applicable from time to tims as from 1.3.1991 onwarde

and continue to pay the sams.
(b)  For tha purposé|of above direction 1t is clerified that

-
N Ued

the rates may béWbalculatod on the basis of percantage .

or flat rate or|slab rate as my be applicable from

\ time to time during the peried from 1.10.1986 upto date.

(c) Arrears from 1.70.1986 upto date to be paid accordingly
subject to the adjust:msnt of the amount as may have been
paid to tha recnactivs applicants during the aforesaid

pariod.

(d) Future paymunt to bo ragulated in accordance with clause(a)

abovn,
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2.

(8) Arreare to be paid 26

{a)

(b)

(c)

(d) Arrears to be

costse.

.

early as practicable but not §

latsr than 8 perxod of 3 months from the date of receipt

of the copy of»: 1e order by the respondentse

Licence fee @ i of monthly pay (subject to where it
pon ths extent

was proscribed’ 1, o losger rate depending u

of basic pay) Qgth offect from 1.7.1987 or actual date

of posting in N&géland i¢ it is subsequent theroto as the

case Ay Be, upto date and continue to pay the same until

the concoseion’is not withdraun or modifisd by the

t of indza or till rent free sccommodation is

Governmen

not providade

Arrears %o boﬁ'vid formthe”patiod from 1.741987 (or actwl

fh in tagalend if 1t i

date of posti: s subsequent therete &%

future paymafisto be regulated in.accordance with

clause (a) @

‘paid as garly as practicable but not lator

than 2 period of 3 months from the date of recaipt of tha

copy of thisiorder by the respondentes

0.A. allcwadtin terms of above order. No order as to

Sd/- VICE CHATRAMAN

Sd/- MEH3IER (ADMN)

%’
:
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L IN THE CENTRAL ADMINIbTRATIVE TRIBUNAL: GUWAHATI BENC HQ Ny
: o o S

oo ( An applicatlon under Sectmn 19 of the

44\7<
,w

Admmistrative Trlbunal Act 19‘55)

Title\sf the case O.A. N@. |0¢5 1995

®fficers and é/t/za‘ff working -ih
the Office of the Dlrector,
Geclogical Survey of Iﬂmdia,
Operat mn Manipur I\xagaland,
Circular hoad Dimapur

| . Applic antw
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OQA. No;___'_____ 1995

BETWEEN

Shri P.H,Bgbyl

Shri- 4jit Kumar

shri 8,V,G, Krishna Rao
Shri R,K,foy,

Shri' G Pratap Beddy,

Shri Ananda Murty

Shri T,L.Shitiri

Shri 8,4,D, Kudafi

Shri’ D,C,Saha

Shri Chandra Madhav

sbri §,KBohra

Shri N, Kutumba Rao

Shri Rongsenungden

Shri L Herkhojang

Sri Ekl’félise!m?

Sri C,Murabeedharan

Sri Venkata Swamy

shri S,Rana Krishna Setty,
. eee. Hpplicants
Union of India, represented by the
Secrgtary o to the Govt, of India,
Minmis try of Steel and Mines, Department
of Fﬁnes;!New-Delhi.
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2, |The Director General Geologi cal S urvey-y
of India, 27-J awaharlal Nehru Road,
Calcutta~ 700 013,

3. |The Deputy Director General,Geological
Survey of India,North East Region,Asha
Kutir ,Laitumkhrah,Shillong - 793003

4, | The Director Geological Survey of India
operation Man:.pur N agal and Dlmapur

oos Res pondents

. Shri Ajit Kumar

2
3, Shri 8,V,G, Krishna Rao
4, Shri R;K,Roy "
5, Shri G;Pratap Reddy
6, Shri Ananda ﬁurty
7. Shril T,L,Shitiri
8., SAD Kudari

9., shril D,C,Saha

10, Shri Chandra Madhav

11, Shril S,K,Bohra

12, Shril N,Kutumba Rao

13, shri| Bongsenungden

14, shri| L, Hemkhojang -
* 15, Shri| dkheli Sema
16, Shril C,1ur shedharan
17;'_ Shri| Venkatas vany
18; Shri 3;R.a:.§1a1£rishna Setty
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1i1) Designation and office in 3 Officers and S taff
!
which employed, working in the office

of the Director of
Geological P urvey of
India,limapur,

1v) Office address : Office of the Director,

_ Geological Survey of India,
operation Manipur,Nagal and,
Circul ar Road,Dimapur,

1) Nare or designation of the Respondents g=

1,

3.

Union of India, Represented by the
Secretary to the Governeent of % India

Ministry of Steel and Mines, Department of

Mines , New Delhi,

| The Director General ,Geolo gical Survey of

India, 27 - Jawaharlal Nehru Road,Calcutta-

' 700 013,

The Deputy Director General ,Geological

| Survey of India, North East Region, ésha

- Kutir, Laitumkhrah,Shillong - 793003,

4,

The Director, Geological Survey of India
Operation ‘Manipur,llaé‘aland and Dimapur

ii) Offiéze address .
of the Respondents - . do -

111) Address for ,
serylce of notice - 40 -




3, Particulars of the Order

agalns t which application is

made,

1) Order No,/Ju

dgement No,

ii) Dete

1ii) Passed by

iv) Subject ini brief

4, Jurisdiction of the

Tribunal,

5. lim tation

Claiming same benefits as the
benefits granted vide Order

and Judgement in the Original
Application No,48 of 1991

by your Hon'ble Court,

s 26 ,11,1993,

¢ CAT Guwahati

¢t claiming House rent applicable

'BY class cities i.e. 15
of i:he pay and glso clairming |
compensation.at the rate of
10% in lieu of Rent Free
4ccormodation (RFA)

The applicants in this appli-

cation herein gfter state that

_ the subject matter for which

redressal is sowht is »xX within
the jurisdiction of the Central
Adminds trative Iribunal ,Guwahati,

The applicants further state
that | the application is within
the limitation prescribed in
Section 21 of the Centi'al
Adrinistrative Tribunal 4ct,1985,



, - O o
Statenent

I,Sl?nri P.H, Babu son of P.P.'Rao, aged gbout
45 years, al! resident of Dimapmr, do hereby sign this
::'».pplic':a.t::I.on;l on bghalf of the applicants above named
wii;h a view‘i to avéid muiltiplicity of 1itigation becawse
if evely af%‘ected person files an application the
process will be inconvenience and the Litigation cost will
be high whiliille the subject matter of the case is the
s ame for alﬂ the affected persons which may kindly be
considered b‘y your Honourable Covrt as a special case,

|

Faotg of tggll gase

Your humble applicants in this application most
‘respectfully isubmit that g per the Jédgement of your
‘Hon'ble Courfz in the original Application No, 48/91 Shri
M,L,40 and érs. versus Undon of India and ors, they are

the officers | and the staff working in the same office

_of the Director of Geolo&:ical survey of India, at

Dimapur also entitled to avail and or enjoy the
. benefit of B 2 classs city House Rent allowance becawse

it wss admitted in your aforesaid Judgement that Nagaland

itself in general is a B.2 Class city but your hurble
appiicants inllthis application are denied the said

benefit of t;hé Judgement of your Hon! ble court simply
on the ground | that at the time of the filing the
aforesaid original application they were not the
pa.rty to the afor&said case althot:gh they have been
working in the same office/ Department at Dimgpur

alongwith the zcounterparts of the applicants in the

aforesaid ol“igii.nal application,
1

{ .
E contd,?7
|
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Therefore your hurble applicents in this epplication |

are contes tn!ng their rights before your hon'ble Court
basing mainly on the judgment psssed by your Hon' ble
Gourt in th? afores aid original application,

[ i .

A4 rel%vant portion of the gforesaid ﬁudgement of
your Hon'bl;e Court is reproduced below for the conve-

nience of rieady reference $.

. R ,
1, The applicants numbering 47 ( forty seven)are

I
Group 1C and s D¢ employees under the Director, Geolo.

gical survey of India, operati.on Manipur Nggaland at ®
H1maxpfar, Nalgaland. This application by them under
Section 19 iof the Adr:lnistratix%e Iribunal Act,1985
clairing Heuse I‘ent -allowance ( HRA) At the rate
applicabielto J: Clgss citles, i.e, at the rate of

~——

15 of thelalr pay and also claim compensation at the
rate of 10% in lieu of rent Free Accommodation

(RFA), Thei' claim that Nagaland fails within 'B' clessg

r——

cities .forll the _purpose of .HQA and compensation in lieu
of RFA, | |

, | :
2, IH‘. is an & sdmitted factthat the employees of
the rwpon'*dent Uirectorate sre entitled to rent

- free accorimodation in Nagaland, but they were not

given free Government accommod ation,
Z—/—_-—_—d‘—- .

3, [Lea.med Couns el Mr, N,N,Irikha for the

. | ]
applicants submits that it was es tablished vide
Judgrent 2x dated 31,10,1990 in 0,4 No, 42 (G)/89

|

contd,.8
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of this Berixch and duly confirmed by the Supreme

Court vidélorder dated 18,2,1993 in civil dppeal No,

2705/91 m;gu that Nagaland in Generg.}. is 'B' class city
~ and the'cerfztral Govern_ment Employees there are entitled

for the ber!1eﬁ»ts of B class cities granted by variows

circxm&g;s! and office memorandam, MR, Trikha read out

the relevaﬁt office memoranda, ZThese submissohs are

not disptt:bd by learned sr, C,G,5,C, Mr, S,Ali, We have

perused t:h'e judgements and orders referred to by Mr,

Trikha.. Na%galand had been Trecognised as 'B' class
eities;in fgeneral vi,fie' our Judgement and order dated
31,10.1990| in 0.6 No, 42 G)/89 reéd with the Supreme.
L dated 18,2,1993 in Civil Appeal No.2705
of 1991 , This being the established position, we i
hold thatg the applica.nts’ wel*;a entitled to HR§ at the

rate of 15% on their pay from 1978 to September, 1986

Court orde

and theree}li‘ter yon flat rate basis group wisely with
effect from 1,10,1986 pxxmkyx pursuant to office
Memranduril No. 11013/2/86 -E..11(B) dated New-Delhi
in 23rd S:eptember,lgafi issuved by the Ministry of

Finance, iGovernment of India ( Annexure 4/7)"

4, fThat your huznble. applicants in this é&ppliecation
most respe!ctfully subnite that further youw Hon'ble

Court was |pleased to allow the aforesaid original

a‘pplicatioin and grar_xt.ed the relief accordingly, the
respondents were directed to pay HRA at the rate of

154 of their pay from 1974 eand at flat rate group wise
with effec¢t from 1,10,1986 in terms of 0,M.No, 11013/2/
86k. 11 (iB) dated 23,92,1986 . 'The respondents were

further directed to pay compensaﬁon at 10% of the
' } .

| contd, 9
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monthly emolumén& calctngted with reference to thé Pay of
the respective applicants wbth effect from 1,7.,1987 besides
HRA, The respondents shall realise 1o " of pay of the
Applicants paid in excess with salary for the month of
November, 1979, . | | |

4 copy of the gforesaid JudemeBt of yow Hon'ble
- Court asqfreferired to is enclosed, This may kindlytﬁe seen

at Annexure. If-. :

| |

5. Tha‘qi your humble 'app_l:‘lfcants in this application
most respectfu!lly submit that -they are clairding for these
benefits a5 the benefits of the above judgement
conferred. and/or promounced by your Hon'bre Court equally
alongwi th thg Counter parts of the applicants in the
afor%aid original kpﬁlicé.tion & referred to above,

6, That yowr hurble applicants in this application
most respectfilly subrit that similarl case was also

filed by the officers and staff of the Tele communteation
Department q_fli‘ice working at Dimapur in the Supreme
Court, In puftlsuance, of the order psssed by Hon'ble
" Supreme Court| dated 18,2,93 , the Director General
of Geological|survey of India,calc‘utt_a,vide Mess gge
No, 10/22/91-'}14. 11 of 1st July,94 approved the payment
.of HRA at B2 jblass ‘city rate from 1.10.36 onward
for its empquyees posted and working at Dimapur in the
State of Naga;land, '

l

contd, 10
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A.copy of this Tele printed Mess age as referred to
is enclosed, This may kindly be seen at Annexure. I1.
7; That|your humble applicants in this application most
respectfully submit.that in pursuancé€ of the above decisions
the Députy ILirectdr.General ,Geological Survey of India,
Asha Kutir llaaitumkhrah,' Post Box No, 11, Shillong -793003
vide his letter No. 11/CAT/LAW/ NER/91 dated 20,08.94
had advised| the Director,Geological Survey of India
at Dipapur =iz"cﬁ1ar.Roaé, Nagaland to make paym;qt of HRA
at B.2 class cii:j rate for its officers and sta‘fi‘, |

A copy be i:he sald 1etter as referred to :t's:i..enclésed,
may kindly Le seen at Amnexure - III,

-8, That your humble .appiicants in this application

9.

most respectfully svbrmit that despite ‘the direction
given by the Deputy Director Geﬁera‘l, Geological Survey
of India, Shillong .fer‘payment of Arrear HRA at B;z
class city |[rate for its employees stamqned and workiing

" at Dimapur,no action has yet been taken by the concerned

authority in i‘avouif of your applicants of this application
on the ground that they were not the party of the '
aforesaid |original appbication when submitted in which

relief was granted as prayed for by your Hon'ble Court,

hat your humble applicants in this application

=3

mos t respectfully submit that the Director, the Geoclogical
Survey of Jandia,Dimapur had addreséed a letter andsor

representai‘:ion to the Ei-xjectdr General ,Geological Sﬁrvey

——

contd, 10
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1.

1

of India , 4 Chowranghee Lane ‘Ca.lcutta.. 16 to the effect

\
that cons equent to the judment of CAT, Guwahati Bench

In ML, Jo and o1s versis Government of India and Ors case
Na:‘cﬂs/el dated 26,11,93 whereby HRA has b een

sanctloned at B12 Class city rate to the Applicants in the
aforesm.d omginal Application in the aforesaid case,

It was requested that the same benefit may also be extended
to other officers and staffs working in the same Geological
Survey of India's office at Dimép'ur.

4 copy,of the said letter/representation as ,

referred to is enclosed,This may kindly be seen &t Annexure
-IV, |

10, . .That your humble applicants in this application
st respectfully submit thgt the. officers and the staffs
Group *C and D! of the Geologieal survey of India stationed
at Dimgpur re being pald HRA at B2 Clgss city rate

-~ with effect from 1,10,1986 onwards eXcept your applicants
in this Application asthey were not the party at the time of

filing the omgina.l application before your Hon'dle Court
as stated

A copy of cer’cifieate to this effect issued by
the Drawing and Disbursing officer of the Geological
Suvey of India ;Dimapur y as referred to is enclosed.
This may kindly be seen at Annexure.V,

contd, 12




11, That, your hugble applicants in this application
mst mspecitf\ﬂ.ly svbnit that tilltoday the authority
1

concerned has not taken any step for the redressal of the

g rievances bf your applicants for which your hurble
applicants in this Application are compelled to file and/or
contest for their rights for HRA at B.2 cless city Trate

and also fo_}‘ compensation at the rate of 10% in lieu

of Rent Free dccommodation ( RRA) in. your hontble |
Court'fo,r';j:\:stice mainly on the basis of the Judgement

of your: hori' b]_e Court in the origingl gforesaid

. appll-ccation No.48 of 1991,

Reliefs sowht for s

Your humble applicants in this Application
humbly pzmJ before your hon'ble Court for the following
relief = |

i) That your humble applicants in this application
are humbly \praying for the same benefits gz the benefits
and/or relief of the order and juigement pyssed by your
gon' ble court in the gforesald case granting B-2 Cless
eity rate of i, R S and also compensation to the aforesaid

original mxxm a.ppllcants as prayed for,

ii) That your humble applicants in this application
are gntitled to. avall the same benefits as the benefits
accorded and or conferred in the aforesaid order and
Judgement vpassed by your Hon*ble Court and

to issve dii‘ecti.on to this effect accordingly,

contd, 13
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iii) That your humble applicants in this application
|
state that the officers gnd staff of group C and Group.D,(

of the Geologica]_ survey of India stationed at Dimgpur .
.are being paid HRA at B 2 class city rate with effect
fron 1.10.19§6 onwards basing on the order znd judgement in
the oziginaié application o-f your hon'ble Court and the same
relief may kfin’dljf be granted to yowr applicants in this

application a.]_s Oe

|

l
13, . teri rd d/or relj f prayed for :

I
|

(1) That your humbie -applicants in this application
state that the applicants in the original application in
the aforesaid case have already availed themselves of the
benefit of t%he aforesaid order gnd ;judgvement of your
Hon'ble Cour;t barring your humble applicants in this’
application, |

id) , Tihat‘ in view of these facts and circurstances
it is humbls}i prayed that pending final disposal of the
case your hdnour may be pleased to issue interim order
and sor dlrection for payment of HRA and conpens ation

as prayed fol‘ aS an interim relief,

I

14, 4’hat details of the remedies exhausted ;-

That your h?mble applicants in this gpplication most respect
-FUuLly staté that they have availed of all the remedies
availsble td ‘ '

to
aforesaid Judgment of your Hon'ble Court . They “have no

them in the spirit and criteria of the

other equally efficacious alternative remedy and the
remedy sought for in this application is' just and
adequate, |

contd, 14
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15. That your hunble appdicants have demanded

justice and the same has been denied to your Humble

8

applicantsf

16. . That this Application is filed before your
Hon'ble Court bonafide and in the interest of justice;

17. Ihat matters mot pending with ary other courts-
your bumble applicants in this application further
declare that the matter regarding which this application
has ﬁeen nade is (not pending before arny court of ng or any

 other authority or any other Bench of the Tribunal.

18. "Partitulars of Bank Draft/ ?ostal RRAREEX

Order inr espect of the Application Fee.

o

1) The Indian Pos;al Order No. 8584593
44) Name of Issuing Post office * GpupwAnad’
j11) Date of issue of Postal orderff g-$-98.

P

contd. 15




ER - VERIFICATION

i
j ,

. I, Shri 2 d Babu son of P P Rao
aged about 45 years resident of- Dimapur digtrict

'of Kohima do har@by verify that the statements

mgde in the abova Earagraphs are true to nay |
&nowladge and. thatll hava not suppressed any’

i faC't SO

R BABU ) -
GsI, 01»:%24 mmma

M 1 . . .
. - . +* .
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- 16— ANNEXURE-T

CENTRAL ADMINISTRATIVE TRIBUNAL : GUJAHATT -BENCH

Original Application No., 48 of 1991
Dgte of order : This the 26th day of November 1993,

Shri S5, Haque, Vice-Chairman
Shri G.U, Sanglyine, Mamber (Administrative)

Shri M, Lepdon Ao and fortysix(46) others,

Group ‘C' & 'D' employees posted in the

O0ffice of the Djirector,

Geological Survey of India,

Opsration Manipur-Nagaland, Dimapur,

District Kohima, Nageland " eese Applicants

By Advocate Shri M.N. Trikha
- Versus=-

Union. of India, through the Secretary
to the Government of India,

Ministry of Steel and Mines,
Oepartment of Mines, Neuw Delhi

The Director General, Geological Survey
of India, 27, Jawaharlal Nehru Road,
Calcutta: 7037 013 '

N3 The Deputy Director General, Geological

Survey of India, North East Region,
Asha Kutir, Laitumkhrah, Shillong-793003

4. The Director, Seological Survey of India,
Operation Manipur-Nagaland, Dimapur. +e.s.RESpONdents

By Advocate Shri S, Ali, Sr., C.G.S5.C. and
Shri A.K, Choudhury, Addl., C.Ga5S.C.

LK AR 2K I B J




_ORDER

HA4QUE,].,

The applicants numbe ring 47(Fortysevén).are
Group 'C' and D! employees undsr the Oirsctor,
Geological Survey of Incia, COpecration manlpur-dagaland
at Dimapur, Nagaland. This application by them under
Section 19 of the Administrative Tribunals Act 1985

claiming House Rent Allowance (HRA) at the rate

applicable_to '8' class cities, i 8. at the rate of

for the purpose of HRA and compensatlon in lieu of RFA,

2, It is an admitted fact that the employees of’
the respondent Directorate are entitlecd to rent Ffee .

accommodation in Nagaland, but they uere not given free

government accommodation,

3. Learned counsel Mr N.N, Trikha for the'applicants

submits that it was established vide judgment dated

31.10.1990 in U+A.N0.42(G)/89 of this Bench and duly

confirmed by the Supreme Court vide order dated 18,2.1993

in Civil Appeal N0.2705/91 that Nagaland in general is
‘8' class citty and the Central Government employees
/J\/ there are entitled for Renefits of 'B' class cities
{ v granted by various circulars and office memoranda.
Mr T rikha read out the reIBVant'OfFiceLNemoranda. These
submissions. are not disputed by learned Sr. C.G.5,C,

Mr S."Ali. We have perused the judgmentsand orders

referred to by MNr Trikha, Nagaland had been recognised

, : 1
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as 'B' class cities in general vide our judgment and 4®

order dated 31.10,1990 in 0.h.No.42(G)/89 reac with

the Supreme Court order dated 18,2.,1993 in Civil Appeal

Nc.2705 of 1991, This being the established position, | /
we hold that the applicants were entitled to HRA at the

rate of 15% on their pay from 1974 to September 1986;

and thereafter, on flat rate basis group wisely with

effect from 1.10,1986 pursuant to 0ffice Memorandum
N0.11013/2/86-E-11(B) dated New Delhi the 23rd September

1986 issued by the Ministry of Finance, Government of

| After the fixation of the HRA on flat rate

sis groupuwisely. ihe Government of India further granted
ompensation to Group A,‘B; C and D employseses in lieu of
rent free accommodation with effect from 1.7.1987 vide
Goﬁernment of lndia,Ministfy of Finance,_DEpartment of
Expenditure 0.M. No,11015/4/86-E,11(B)/87 dated 13,11.1987

which reads as follous: -

n The undersigned is directed to refer

to para 1 of this Ministry's Office
Memorandum of even number, dated 19,2,1937,
‘regarding Central Government employees
belonging to Groups '8', 'C' and 'D' and
also para 1 of 0,M. of even number, dated
22.5,1987, regarding Central Government -
employees belonging to Group 'A' on the -
subject noted above and to say that conse-

quent upon fixation of flat rate of licence

fee for residential accommodation under

Central Government all over the country -
vide Ministry of Urban Development K
(Directorate of Estates)'s 0.M.No.12035/ '
(1)/85-Pol.I1(Vol.I1I) (i), dated 7.8.1987,

the President is pleased to decide that

Central Government employess belonging to

Groups 'A', 'B', 'C' and 'D' working in

various classified cities and unclassified

placed will be entitled to compensation in

lieu of Rent-free Accommodation as under - o

(i) Amount charged as licence fee for
. Government Accommodation as fixed
- in terms of Ministry of Urban
- Development (Directorate of
- Estates)'s above mentioned 0.M.
. dated 708.1987; and

[ T
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(ii) House Rent Allowance admissible
to corresponding employees in T
>2 that classified city/unclassi-
‘); fied place in terms of para 1
of this Ministry's 0.M, No.11013/
2/86-E£.11(B), dated 23.9,1986,
‘ for Central Government employees
LY belonging to Groups 'B'y 'C' and
‘D' and para 1 of 0.,M.No11013/
2/86-E°II(B), dated 19,3.1987,
for Central Government employees
belonging to Group 'A!

Gther terms and conditions for admissi-
bility of compensation in lieu of rent-
free accommodation indicated in this
Ministry's Office Memorandum, dated
19.2.,1987 and 22.5.,1937, remain the same,

These ordars shall take effect from
1.7.1987% :

The compensation is fixed at 104 of tﬁevmanthly
emoluments claculated with reference to pay vide NOTE
under para 2 of the Government of India, Ministry of

F inance Office Memorandum N0.11015/4/86~E.II(B)/é7
dated 25,5,1937, These Office Memoranda had been
circulated by Geological Survey of India, Calcutta
vide order No.14017(1)/89-3 (HRA) dated 26.9.1988 for
necessary action by all branches, Therefore, we hold
that the applicants are ehfitled to compensation at
fhe réte éf 104 of pay in lieu of rent free accommoda-
tion with:effect from 1.7,1987 in terms of 0.M.No,11015/

4/86-E.11(B) dated 13.11.,1987 in addition of the HRA.

5 The applicants were not entitled to 10%
compensation in lieu of rent free accommodation for the

month of November 1979 and they are liable to refund

that amount,

6 In the result, this application is allowed,

The respondents are directed to pay HRA to the applicants
at the rate of 15 of their pay from 1974 and at flat

rate groupuise with effect from 1.10.,1986 in terms of
0.MN0e11013/2/86-E .11(B) dgted 23.9.1986. The respondents
are further direéted to pay compensation at 107 of the

monthly.....
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monthly emoluments claculested with reference to the

pay of respective applicants with effect from 1.7.1987

@\\\‘\\ST R4 T /8

‘v\b / \

't

Ks 'fa ??.:,

( order.

8.

; monh@.of November 1979.

pgsides HRA+ The :respondents shall realise 104 of pay

4§Ehu appllcants paid in excess with salary for the

""*"”“ (QDdays) from the date of receipt of copy of the

Intimate all concerned immedizstely,

' Certified te We true Cepy
mﬁﬁ xf’ef«ﬁ
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- © SUB: PAYMENT OF HRA ARREARS TO THE STAFF OF GsI,
DIMAPUR CONSEQUENT TO OA NO 48/9T. AT CAT,
| GUAMHATI(SRI M,L.AO VS WOI) - o
b ! £x vm Y8 Lo rmre . .
; " REF: FAX MESSAGE NO, 11/CAT/LAV/NER/94 O DATE. .
] T . .
" . MIN. OF MINES LETTER NO 10/22/91-M,1T OF IST JULY 94 IMPLIES
) ATPROVAL FOR PAYWENT OF HRA™AT B

~2 RATES FROM 1,10.86 FOR EMPLOYEES! 4 -
+AS IN CASE OF DEPIT, OF TELECOMMUNICAT [ON EMPLOYEES
“ BASED ON TH: ONDER OF SUFREME GOURT OF 18,9.93 STOP ACCOEDINSLY 'YOU ARE;

¢ PEQUESTED TO MAKE PAYMENT OF HOA AND ARREARS THEREQF STOP. PENDING FOR=*
- MAL GOV, CFDERS ON THIS ISSUE ITHE PAYMENT MAY BE MADE ON PROVISIOMAL “|
- BASI3 SUBJECT TO REGULARTSATION INCLUDING REQUVERY IE NECESSARY 'STOP 3
" SUITABLE UMDERTAKTNG' FROM EMPLOYEES BE TAK T
g ¥

/ FOSTED IN DIMAPUR

€

SN AT THE TIME OF DISBURSEMENT}

| :
KINDLY NOTE THAT NEITHER HRA B=2 RATES COULD BE GIVEN W,E,F.1974
NOR ADDITIOMAL IO

OF PAY FROM T987 AS CLARIFIED BY THE

. |
AS REGARDS PARA-5 -AUTHORISATION IS

TO HON'BLE CAT IN A SUIT ABLE MANNER ON TH

MINISTRY: STOP
HEREBY GIVEN TO MAKE SUBMISSION &

g

. E ISSUE AT THE TIME OF NEXT T
HEARING ON 12,9 94 ¢ .~ 1IN REGARD, TO PARA =3C OF, YOUR FAX STOP SINCE ]
PARA=3ARB ARE CLEARLY ‘NOT COVERED7EITHER GOVT,ORDERS OR,THE SUPREME .

COURT DIRECTIONS ALL EFFORTS .BE TAKEN TO ENSURE HON'BLE CATS .OPDERS i
FOR REVIEW 3TOPR - “EU“§§‘ “ &
- _fom ke | bt
CLepy forvardod by

1
st e SRI Mo Ka PAL , DIR(ADMN) Saatat ? ) L
. . CALCUTTA ALOMGWITH A COPY OF FAX MESSAGE OF NER .
UNDER REFERENCE WITH A REQUEST TO RELEASE THE ‘ADDITIONAL REQUIREMENTS
‘OF 5,45 LAKS TO NER FOR PAYMENT OF HRA INCLUDING ARREARS IN ACCOFDANCE |
WITH THE DIRECTION OF CAT AS APPROVED BY THE MOM STOP o )
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Telegram - GEOSURVEY SHit ONG
e/ Teien: 217206 GSRV
W/ Telephane - 22 3861 (‘ﬁ.fa.’:’”,/[’ﬂ.‘()
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. Tz afRrE, || ! oo 226285 {(Frdem/Oilice )
fe-fm - 763003 - 230120 (3«'R’mlﬂmidcgk‘c)
Beputy Ditector Generai [ /

Gealogical Sunvey of frudia
“Asha Kutie', aitumbhrah ' M'ﬂﬂ Q
Post flox No. 11 : The Director,
Shifiong 703003 | : Geological Survey of India,
: Circular Road,
DIMAPUR ¢ 797 112 .

Nagaland.

Sub : Payment of BRA arrears to the Staff of GSI, Dimapur
consequent'to OA No : 48/91 at CAT, Guwahati (sri
M.L. Ao wg, UQI)

S1ir,

| In accordance with Fax meheage no : 3/1(705)/!aw;89/9l Dv : 26/08/94 (copy
enclosed), you are advised to make the payment of HRA and arrears thereof at "B- 2"
city rates, as applicable w.e.f. 01/10/1986 in terns o€ “overnment of India OM No.
11013/2/86-E 1I(B), Dt : 2’/09/1586 The payment may be - made, subject to reali-
sation of 10% of pay of the employees patd in excess alongwith the salary for the
month of November, 1979 ia accordance with the para6 of the CAT, Guwahati Judgment
dated : 26/11/93 in OA No. 48/91.

It may kindly be notad, that'payment as ordered above is being made on
provisional basis pending formal Government orders on this issue and is subject to

regularisation including recovery, if necessary.

Regarding the other nnerating parts of the judgment you are informed that the

Government has gone on appeal/review regarding them: ,
' /prsnfaithfully,

/ ] /("et;‘:::__

: /x“ﬂmsrmmnm )

Encl : As stated above. DEPUT% DIRECTOR GENERAL.

NO : _ /11/CAT/LAW/NER/91 : Date : 20/08/1994

Copy to : ' .

1. The Director General (Attn : Sri P.K. Ranganathan), GSI 27, J.L.N. road, Calcutta.

2. The Controlling Officer, GSI, NER, Shillong with a request to allocate Rs. 5.45
lakhs to Director, GSI, Dimapur for effecting payment as above.

Lo W=

: . KRISHNARUNNI )
d\" Defurv DIRECTOR GENERAL.
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' fealuglcal Sunuey "? Indiz, o P’ Directer Genure oy |
trerition Manipur dagaland, D Geological Srrvey of iniz,
Cireoul ar Road, S 45 Chodgrinches Lang,
Dimapusr. : : Calculta -~ 16.

(‘?hrough the Jy. Dirsctor Geveral, WK, GSI )

“Suh:— Payment of E City Rate HFR to clher 0OF
| and Staff of Gecka aical Survey of Indxag

Sing !
Congaquent to tha:juduement of the CA&T, Guuwahati Senchy in
L.Ag and athors wversus Gavi. of Indiz case NacﬂﬁQéB/ﬁ* Gb.26.5%. 9%,
‘ " HRA has besn sancitioned by the Daepartment st 82 Clzes Cxiy Ratec
o to the petiticners in the aforassid case. It is regquested thaebt the
me benelit may please be extended to 211 other officers and steaf(
wcrksno in the GSI fo;ce at Dimzpur. This is in accordance with
the judgement of the CAT in the case of F Vasu Versus Union of
India and ancther, iggﬁi(zl SLT (CAT} 44 (Ernakulam) date of
judgement 15.01.1993; in which the administretive guthority beflcre
vhom the representztion ic made hag e duty to decide. whether ciher:
persons ere similarly gltusted like the applicants in the earlier
Jjudgemnent and if so to grant the same relief to others withcut
'dr1u1ng them tc a Caurt/frzbunalo If the judgement is declcratery
in nature, the respondents (euthority) have an obligation to grant
the benefits of judgament te 2ll the psrqane similarly situsted
in the department withaut driving the1 to a Court for getting

relief. Thig eleminates | a1 cnamalous situation wvherein some
officiels ere getting HRA at e retc different from athers in the
sanec office. '

- k1 early ection for granting the same to other officigls
will be received with much appreciation by the officers and stoff.

Encloi~ &) Copy of the Case~Lzu Youre faithfully;
gection,; Suamhy Neuws
Octe; 1993. | N k:
k) Copy of sanction of j [ ST T

HRA gt B2 City rete -

: ¢ E y re ( ajit Kumer )
by the Oepartment. Director,

GSI § QI"J\?, Dima;} Ul .
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greup 'Ct! & greup 'p?
tatisned at Dimapur
..f. 1.10.1986.

It is gartified thst A the

staff of Geslasgisal Survey of India s

are being paid HRA at B~ slass eity rate .
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TAKAAT N A

Krew sl men by these present that the absve-mzmed deo horsby
Reminate, cemstitute amdiappeint Siri Tridip Kr. Dutts, Advecste
axd as sholl secopt this!Vakal stwsma te be eur trae aad 1awful
Advecate te appear amd act fer us ia tae natter weted gbeve and
in cexmastien therewith swd fer that surpese te de oll sets what—
seever ix that Soxunection imcluding deposciting er drawimg NOMOY,
filing im er toking eut p[apers, doeds of conpesitien, etc. fer ug
2ad en eur behslf gnd we agree te ratify and eonfira all scta ae -
done by the said Advecate a8 eurs te ll imtants gad Purpeses, In
case of Nom-payment of the stipulated fee im full, -~ xe advecgte
‘will be beumd te appear *r act ex eur bekalf.

Is witness wherse? We horeunte set eur Mawd this the |

€ay of Jamugry, 1995 , |
| | | ,
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